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Apphcat(s) 

Respondent(s) 	 g• 	.• 

It 

Advoca$ for Applicant(s) 
/tPJ1/? 	/dZ?%óLJy 

Advocate for Respondent(s) 

the Registry 

jL1 
0 

Date 
j 

9.2.2000 

lm 

23.2.00 

Order of the Tribuna' 

On the prayer of Mr.A.eb Roy, Sr. 

C.G.S.C. two weeks time is a11wed to 

take instructions. List on 23.2.2000 

for consideration of Admission. 

Member 

On the prayer of the learnec 

counsel for the- parties the case is 

adjourned to 1.3.00 for consideration 

of admission. 

2 

&5 YV0
nkm  _ 	-e 

c-& 	8.3.TD0 
- 

4 	o&mL 

Aer 

Let this case be listed on 15.3.00 

for consideration of admission. 

Mernbr 
( .) 

trd 
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Notes of the Reg st ry 
	

)te 	 Order of the Tribunal 

Heard Mr.G.N.Das learned counsel 
fox the applicant andMr.A,Deb Roy.. 

learna counsep  
Sr.C.G.s.C* for the respondents. Mr.Das 
prays for permission to allow the appli-

cari$o file a single application 
jointly as provided under Rule 4(5)(a) 
.A.T(Procedure) Rules 1987. Permission 
i gafltêd:rc1 foi ith sts. 

iieátd counseltfdr both sides. 
Perused the appLication. Application 

is amitted. List for written statement 
and further order on 26.4•00T , 

- 	

S Melnber(A) 

L5.3. 200 

•\) L 

'4\1°' 	93c" 

-4 Lft42oo0 ' 

. 	 I  

Lm 

26.4. 00 No written statnent has been 

submitted. List for hearing on 2.6.00. 

M d4mre-r 

Ad? 
62__L 	0 

vIO 

OR  

—. 

LM.-M,  
PYOiQcAV J?AAVLJ 071 

--&iL 4A9.IA 4 

10.7 .00 Present: Hon'ble Mr S. Biswas, 
Administrative Member 

None tor the applicant. Mr A. Deb 

Rdy, learned Sr. C.G.S.C. is present. 

The case is adjourned and posted on 

fl.7.00 for hearing. 

Member(A) 

nkm 

(1 	/8r°0' 
t 	/) /---'- 
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Date 
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21. .9 .CO 

!mk 

Order of the Tribuna 

	

- 	 . 

Present: Hon'ble rJusticeD.N. 
Ghowdhury, Vice—chairman. 

Heard Mr. 1  G.N. Das, learned.: 

counsel for the applicants and Mr.A. 

Deb soy, lerned Sr.C.G.S.C. for the \ 

	

respondents.... 	... 

Hearing cncluded. Judgment. 

and order delivered in open Court, 

kept inseparate sheets. .. 

Application is disposed of. 

No order as to costs. 

ViceCha irma n 
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Shri4 
	

ish Chandra Singha & 28 others 	 - - - PETITIONER(S) 

Mr. G.K. ihattacharyya, Mr. G.N. Das L  Mrs N. Devi ADVOCATE FOR THEE 

13. ChOtcthUry . 	 PETITIONER(S) 

-VERSUS- 

Unionffldia&5 	
- - - RESPONDENT 

Mr A.:Deb Roy, Sr. C.G.S.C.
ADVdCATE FOR THE 

ND 

THE HONBLE 1iR. JUSTICE D.N.. CHCWDHURY, VICE—CHAIRMN. 
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judgmnt  
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whh!r their LrdshipS wish to see the Eair copk 5f the 

juraflt 7 
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VICEAIRN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GJVAHATI BENCH 

CRIGINAL APPLICATICN NO.47 OF 2000 

Date of decision - the 21st September, 2000. 

THE Ht4'BLE M JUSTICE D.N. CH&3IjDWRY, VICE-CHAIRWN. 

1.' Shri Kshitish chandra Singha, 
Son of Late Sashi Uar Sir gha, 
Head Assistant, 
Office of the Area Qrganiser, S.S.B., 
Brndila, Arunachal, Pradesh. 

2. Shri Thagi Ram Das, 
Son of Late Bhagi Ram Das, 
U.D.C., Office of the Area Organiser, 
S.S.B.,Itanagar, Arunachal Pradesh. 

3.' Shri Tapan Kumar Das, 	•.. 	 .. 
Son of Late Tarini Mohan Das, 
U.D.•C., Office of the Area Organiser, 
S.S.B., Bomndila (A.P.) 

4 Shri Ram Murtj Sharm, . 
SonofLate . Babu Ram Sharma, 
U.D.C., Office of the Sub-Area Organiser, 
S.S.B.,, Bomndila (A.?) 

5. Shri Nndeswar Thkuri, 	. 
Son of Late Dii Bahadur Thakuri, 
UD.C., Office of the Sub-Area Organiser, 
S.S.B., Jang (Under., SSB, Bomdiia) 
(A.P). 	 - 

6. 4  Shri Rajesh Nautlyal, 
Son of Late Jyoti Prasad Nautiyai, 
Steno. Grade-Ill, 
Office of the AreaOrganiser, 
S.S.B., Bomndiia (A.?). 

Shri DharamNath Prasad M3hato, 
Son of Shri Mangal Ahato, 
L..C., Office of the Area Organiser, 
S.S.B., Bomdila 

Shri Ram Sewak Sharrna, 
Son of Shri Mahabir Sharina, 
Driver, Office of the Area Organiser, 
S.S.B., Bomdila,(A.P.) 

Shri Angad Kalita, 	. 
$on ofLate Gunadhar Kalita, 
Driver, Office of the sub-Area Organiser, 

Bomdila (A.P.). 

contd .•.. 
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10. Shri Jay Prakash Ray, 
Son of Shri Lal Dev Ray, 
Driver, Office of the SubArea Organiser, 
S.S.B., Seppa (A.P.) 

ii: Shri Khandu Sinjoni, 
Son of Late Pern Norbu Sinjoni, 
Peon, Office of the Area organiser p  
S.S.B., Bomdila 

Shriflorjee Iiandu, 
Son of Late Lama Phuntso, 
Peon, Office of the SubArea Organiser, 
S.S.B., Jang (A.:P.) 

Shriflabu Khawa, 
Son of Late Basha Khawa, 
Peon, Office of the Sub—Area Organiser, 
S.S.B., Borndila (A.?.). 

ShriHirnandoz chetry, 
Son of Shri Sher Bhadur Ghetry, 
Peon,•Office of the Circle Organiser, 
S.S.B., Tawang (A.?.) 

15.' ShriLaxman Sonar, 
Son of Late Narbir Sonar, 
Peon, Office of the Sub—Area Organiser, 
5.5.8., Bomdila (A.?.) 

ShriAkan Mazumdar, 
Son of Late Hada Ram M3zumdar, 
Peon,•Office of the Circle Organiser, 
S.S.B., Jang (A.P.) 

Shri Gombu Miji, 
Son of Late Sasho Iv3i, 
Peon, Office of the Circle Organiser,, 
S.S.B., Nafra(A.P.) 

ShriKoj Tajo, 
Son of Shri Koj Lampong, 
Peon, Office of the Circle Organiser, 
S.S.B.,' Lumla (A.?.) 

196 ShriTani Ptrning, 
Son of Late Tame Puning, 
Peon, Office of the Area Organiser, 
S.S.B., Bomdila (A?.) 

ShriTakar Daf 13, 
Son of Late Kauzang Lamgu, 
Peon, Office of the Circle Organiser t  
S.S.B., Seppa (A.P). 

ShriTabiang Dodum, 
Son of Late Kanai Dodum, 
Peon, Off ice of the Circle Organiser, 
S.S.B., Bemang (A.?.) 

contd .., 
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Shrijit Bahadur Ral, 
Son of Late Dhanbir Rai, 
Peon, -Office of the Sub—Area Organiser, 
S.S.B., Bomdila A.P.) 

Shri Pravata Kumar Sahoo, 
Son of Shri Bidyadhar Sahoo, 
Pharmacist, Office of the Area Organiser 
S.S.13., Borndila(A.P.) 

Shri Tashi Lama, 
Son of Shri Tula Ram Gurung, 
Driver, Office of the Sub—Area Organiser t  
S.S.B., Jang (A.?.) 

2. Shri Tarrang Bayang, 
Son of Late Hama Bayang, 
chowkidar, Office of the Sub—Area Organiser y  
S.S.B., Seppa (A.?.) 

s1ri Ram Bahadur Sonar, 
• Son of Late Mon Bahadur Sonar, 

Chowkida, Office of the Area Organiser, 
• S.S.B., Bomdila (A.?.) 

Shri Tsering Dorjee, 
Son of -  Late Nhoyten, 
Chowkidar, Office of 

- S.S.B., Jang (A.P.) 
the SubArea Organiser, 

Shri Bol Bahadur Sonar, 
Son of Shri Til Bahadur Sonar, 
Ghowkidar, Office of the Area Organiser, 
S.S.B., Bomdila (A.?.) 

Shri Fradip Gogoi, 
Son of Shri Atul Gooi, 
Chowkidar, Office of the SubArea Organiser, 
S.S.B., Bomdila (A.?.) 

(All these applicants are non—executive personnel 
of the Special Service Bureau (S.S.B. for short) 
serving in Borndila area under Administrative Control 
of the Divisional Organiser, -S.S.B., A.P. flivision, 
Khating Hills, Itanagar, A.?.) 

By Advocates Wa's G.K. Bhattacharyya, 
W #  G.N. Das, 
Mrs. N. Devi and 
Mr. B. Choudhury, 

- Versus - 

contd 



— Versus.- 

l. Union of India. (rpresented by the 
Cabinet Secretary, Department of 
Cabinet Affairs, Bikaner House, 
Sahahan Road, New Delhi). 

2.1  Director General of Security, 
Block—V (East), R.K. Puram, 
New Delhl-110066. 

Director, S.S.B., 
Block—V (East), R.K. Puram, 
New DeThi-110066.. 

Diisional Organiser, S.S.B., 
A.P. Division, Khating Hills, 
Itanagar, Arunachal prdesh, 

Area Organiser,. S.S.B., 
Borndila, Kameng District (West) 
Arunachal pradesh. 

- RESPWES 

By Advocate W. A. Deb Roy, Sr.C.G.S.C. 

This issue pertains to drawing ration allowance 

by the non—executive personnel posted at Aviation 

Research Centre serving in the Special Service Bureau 

in Bomdila area under the Divisional Organiser,Arunachal 

Pradesh Division, Khating Hills, Itanagar. The applicants 

are 29 in number having the coon interest in the 

subject. The nature,of the dispute and relief sought 

for are also similar. The applicants are accordingly, 

alled to file a single application in terms of Rule 4 

(5)(a) of the Central Administrative Tribunal (Procedure) 

Rules, 1987. 

page 5 .. 
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In terms of the Cabinet secretary's letter 

!o.-27011/4/86.-EA-.II dated 18.12.87 9, the competent 

authority sanctioned certain concessions enumerated in 

the letter dated 8.11.94 in certain stations in Arunachal 

Pradesh categorising 'B' and 'C' stations for the 

purpose of concession. 1  Similar sanction orders were also 

issued from time to time c9vering the stations in which 

the applicants are working. Categorisations are renewed 

from time to time. The applicants in this application 

claim for the ration allowance from 8.1U94. The applicants 

state that though they were entitled to ration allowance but 

for some extrenous considerations, they were denied with 

the ration allowance. Similarly situated other persons 

have already moved application before this Gcurt and this 

Tribunal in number of cases rendered number of decisions 

allowing such ration allance. 

Mr. G.N. Das, learned counsel appearing for the 

applicants cited some of the decisions pa-sby this 

Tribunal in this matter. Mr. A. 1b Roy, learned senior 

Central Govt Standing Counsel on behalf of the respondents 

referring to the written statement submitted that the 

concessions are not admissible to the non-executive 

personnel since those concessions are extended Only to the 

executive cadre of Special Service Bureau. But the ration 

allowance is admissible to them as per decision rendered 

by this Tribunal in O.A. 103/99 disposed of on 8.9.99. 

Similar decisions were also rendered by this Tribunal in 

O.As 245/95, 89/96, and 367/99. 

page 6 



49 	In the light of the decisions rendered,, by .thi 

Tribunal, the respondents are directed to pay ration 

allowance to the applicants with effect from the date 

the allowance became admissible to thepersons serving 

at Bomdila area under the administrative control of the 

Divisional 	ganiser, ,S.S..,B., Arunachal Pradesh Division, 

Khating,Hi-ls, Itanagar on the strength of the order, 

dated 8.11.1994 and subsequent orders exter ding payment 

of the allpwance or from the date of their joining ,o 

from the, date of categorisation, whichever is later. 

The payment,.of, the arrear amount as admissible to the 

applicants shall be made by the respondents within 90 

(ninety) days from the date of receipt of this order. 

Application is disposed of. No order as to costs. 4  

D.N. .CH11DHTJRY 
VLCEJ1AIRMAI1 

rnk 

'I 
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L THE 	 :D;I 	 TFCrI Uii:L: G'UArLTI BEi'JCH : 
atj 3eflch 

O..i 10. 	 /2000.  

Shri Kshitish Chdrldra Singha n., Ors. 

pplicants. 

- Versus- 

Union of India nd others 

- ondoits. 

51. 	i4o. articul ar s. ie 	Jo. 

 hpplication ... 1 	to 21 

 Verification ... 22 

 Jnnexure-I ... 

 Annoxure-Il ... 

5. An11c-xure-IIi ... 

 nnxuro- IV ... 

 nnexure-V ... 

 1niexure-VI 
... 

 nnexure-VII 
... 

I 	. Annex ure-Vill ... 5 5 -I<D 57 

 ;nnexure-IX \.. 

 -. 	Annexuro-X 
... \4 

113. Annexure-XI 
... 

14. rinoxure-XII 
... 

ID. irthexure-XIII ... 

Filed by :- 

Advocate. 

S.... •• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:JWATI BENCH 

GU VA HAT i 	 C 

O 
4 Afl application u/s 19 of the Administrative Tribunals 

ct, 1985). 

\ 

- 	 1. shr.i Kshitish Chandra singha 

son. of Late sashi Dhar Singha 

Head Assistant 

Off ice of the Area 0rgan.lser,5.s.B., 

Bomdila, Arunacha]. Pradesh 

Shri Thagi Ram Das 

son of Late Ehagi. Ram Das 

U .D.C. 

Office of the Area Organiser 

S.S.B., Itanagar Arunachal pradesh 

$hri Tapan Kumar Das 

son of Late Tar mi Mohan Das 

U.D.C. 

Office of the Area Organiser 

S.S.B., BOrndila (A.P.) 

shri Ran Murti Sharma 

Son of Late Babu Ram Sharrna 

U.D.C. 

Office of the Sub-Area Organiser, 

S.S.B, Bomdila (a.P.) 

shri Nandeswar Thakuri 

son of Late Dii Bahadur Thakuri 

U.D.C. 

Office of the sub-Area Orgarliser, 
S.S.B., Jang (under AC, S.S.B., 

Bomdila 
) 

contd... 



2. 

shri Rajesh M&-ltiyal 

son of Late Jyoti Prasad Naiitiyàl 

steØri Grade... iii 

Office of the Area Organiser, 

$53, Bomdila (A.P.) 

shri Dharam Math Prasad Mahato 

SOfl of shri. Nangal Mahato 

L.D.C. 

Office of the Area Organiser, 

S.S.B., Bomdi.la (A.?.) 

shri Ram sewak Sharma 

Son of shri Mahabir sharma 

Driver 

Office of the Area Organiser 

5.$.B., BQudiai. (A.?.) 

shri Angad Kalita 

son of Late Gunadhar Kalita 

Driver 

Office of the sub-Area Organiser, 

5.5.3., Bandial (A.?.) 

shri Jay Prakash Ray 

son of shri Lal Day Ray 

Driver 

Office of the sub-Area Organiser, 

• S.S.B., seppa (A.?.) 

Shri. Khandu Sinjoni 

son of Late Pem Morbu sinjoni 

Peon 

Office of the Area Organiser, 

S.S.B., BclTndila (A.?.) 

cOntd... 
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12, shri lbrjee Khandu 

on of Late Lama PhuritsO 

Peon 

Office of the Sub-Area Orgarliser, 

$.5.B., Jang (A.P.) 

13.. shr i Dabu I(hawa 

son of Late Basha Khoa 

Peon 

Office of the sub-Area Orgafliser, 

.5.B.. Bandila (A.P.) 

shri Hi.mandOz chetry 

son of shri sher Bahadur chetry 

Peon 

Office of the Circle organiser, 

s.5.B., TaWaflg(A.P.) 

shri Lattafl Sonar 

Son of Late Narbir Sonar 

Peon 

Office of the sub_Area Organiser, 

.S.B., Bcxndila (A.P.) 

shri Akan Mazuindar 

son of Late Hada Rain Mazumdar 

peon 

office of the Circle .organiser 

.5.B.. Jang (A.?.) 

shr i Gaubu Miji 

son of Late sasho Mij i. 

Peon 

off ice of the circle organiser, 

.S.B., Nafra (A.P.) 

cofltd... 

V 
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4 . 

shri KOj Tajo 

son of shri Koj Laxapong 

Fe on 

office of the circle Organiser, 

S.$.B., Lumla (A.P.) 

T 
shri2wT Punirig 

son of Late Tame Purling 

Peon 

Office of the Area Organiser 

S.S.B., Bczndila (A.P.) 

shri Taicar Dafla 

son of Late Kauzang Lamgu 

Peon 

Office of the Circle Organiser, 

S.S.B., Seppa,(A.P.) 

shr.i Tabiang Dodum 

son of Late Karlai Dodum 

Peon 

office of the Circle Organiser, 

S.s.B 	Bemang (A..P.) 

2.',hri Jit Bahadur Ral 

son of Late thanbir Rai 

Peon 

Office Of the Sub-Area Organiser, 

5.S.B., Baadila (A.P4 

23. shri Pravata Kumar sahoo 

son of shriBidyadhar sahoo 

Pharmac 1st 

Office of the Area Organiser, 

.S.B., Ecitidila (A.P.) 

C Oflt d... 
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5 . 

Shri Tashi Lama 

son of shri Tula Ram Gurung 

Driver 

Office of the sub- Area Orgafliser, 

Jang (A.P.) 

shri Tarrang Bayarlg 

son of Late Hama Bay ang 

chowkidar 

Office of the Sub-Area Organiser, 

s.S.B., Seppa (A.P.) 

ShrI Ram Bahadur Sonar 

son of Late MOfl Bahadur sonar 

chowkidar 

Office of the Area Orgafliser , 

s-S-B., Bomdila (A.P.) 

shri Tsering Dorjee 

son of Late Nhoyten 

Chowkidar 

Office of the sub-Area Orgafliser, 

.5.B., Jang (A.P.) 

shri Bol Bahadur sonar 

son of shri Til Bahadur sonar 

Ch owkidar 

Office of the area Organiser, 

.S.B., Bclndila (A.P.) 

Shri Pradip GOgOi 

son of shriAtu)- Gogol 

Chowk Id ar 

Office of the Sub-Area Organiser, 

s.S.B., Bc1ndIla  (A.P.) 

contd . • 



eq 
6. 

All tise applicants are non-executive 

Personnel of the special service Bureau 

(S.S.B. for short ) serving in Bandila 

area under Administrative Control of 

the Divisional 	ganiser,S.S.B., A.P. 

DivisiOn, Ichatihg Hills,Itanagar,A.P.) 

Applicants. 

- Versus- 

Union of India ( represented by 

the cabinet secretary , Department 

of cabinet Affairs:, Bikaner House, 

Sahj.ahan Road, New Delhi ). 

Director General of security, 

Block-V (East ) 

R.K. Puram 

New je1hi110066 

DirectOr • S.S.B., 

Block-V (East ) 

R.K. Puram 

New Delhi-llOO66 

4.. DivisiOnal Organiser • S.S.B., 

A.?. Division, Khating Hills 

Itanagar,ArUrlachal Pradesh 

Itaflagar 

5. Area Organiser, s.s.B., 
Bnd.ila,Kameflg District (st) 

Arunachal Pradesh. 

ResofldentS. 

contd... 

v, 
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•1. 

PARTIcULARS OF THE ORDER AGAINST WHICH THE APPLICATION 

.15 MADE :- 

Illegal and arbitrary act ion Of the aut hor it ies 

in not allowing the applicants to draw ration allowance 

only on the ground that they were not applicants in 0-A. 

245/5 filed by some nonexective personnel posted 

to A.R.C. (Aviation Research Centre), Doomdoana in which 

this Hon'ble Tribunal, by crder dated 14.6.96, directed 

payment 	ration allowance to them (applicants) from 

due dates. The non-executive persontil of the &.s.B.. 

Itaflagar also filed O.A. NO. 103/99 and this Hon'ble 

Tribunal , 
by order dated 8.9.9, directed payment of 

ration allowance to them w.e.f. 8.11.94, date on which 

Itanagar Was classified as Category "B" Station 

The nonexecutie personnel of the S.S.B. 

working under the Divisional Organiser, s.s.B., Shillong, 

Meghalaya filed the latest O.A.No. 367/99 praying for 

the grant of ration allowanóe to them also from the 

due date. This Honable Tribunal , by order dated 

12.1.2000, disposed of the O.A. by directing the au-

thorities to pay ration allowance to the applicants with 

effect fran 27.4.92, date from which shilloflg was 

classified by the competent authority as Category " 

Statiofl 

2 : JURISDICTION OF THE TRIBUNAL:- 

The applicants declare that the subjedt-matter 

of the order against which they want redressal is 

within the jurisdiction Of the Tribunal. 

c out d... 



3 : LIMITATION: 

The applicants further declare that the appli-

cation is within the limitation prescribed U/s 21 of 

the Admiist rat lye Tribunals Act, 1985 
4: PACTS 6F +E CA 9  a 

That the applicants are all non.-executive 

personnel serving in the special service Bureau (5S.B. 

in short ) in Bandila area under the Divisional gani-

ser, A.P. Division, Khatting Hills, Itanagar, Aruriachal 

Pradeshwhlch is a department of the Govt. of India 

directly under the Cabinet secretary 

The applicants have a common grievance and 

interest in the matter and as such they are filing a 

single application inasmuch as the relief granted to 

one of them will be equally applicable to all others as 

they are all similarly situated with a view to avoiding 

multiplicity of lit igat ions . The applicants crave leave 

of this Hon'ble Tribunal to allow them toL..Lile this 

single appllcatbofl as provided in i1e 4  

C.A.T. procedure ) Rules, 1987 

That the GOVt. of India , in 1962, set up the 

Directorate General of security (DaG.S in short ) under 

the administrative control of the Cabinet secretariat for 

sane specific purposes which is a multirole and multi-

disciplinary organisation comprising four agencies 

namely , special service Bureau (s.s.B. in short ). 

Aviation Research Centre (A.R.C.in short ). special 

Frontier Force (s.F.F. in short ) and chief Inspectorate 

of Armaments 

contd... 
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That the applicants beg to state that the 

Cabinet secretariat, vide letter NO. A.27011/4/86_EA_I1 

dated 18.12.87 addressed to the Director , Planning , 

Direct orate General of security, inf ormed that certain 

concessions were granted to the staff of 5.S.B.,  

c.x.o.A.i Chief Inspect orate of Armaments ) and Direct o-

rae of Accounts and the concessions were listed in 

Annexure-I. In the said letter it was also mentioned that 

for sane of the concessions, the various hardship loca-

tioris had been categorised as "B" and 0CM $tat ions as 

mentioned in the Aflflexure-II to the letter. In the said 

letter, it Was also mentioned that for the purpose of 

House Rent allowance, concessions to the various catego-

ries to Staff, the equat ion of posts as listed in AnneXure-

A to the cabinet Secretariat order dated 28.10.86 would 

also be applicable in respect of the Staff of .  S.S.B. , 

S.F.F., C.I.O.A. and Directorate of Accounts 

I 	 copy of the said letter dated 18.12.87 

	

- 	álongwith two Annexures is annexed herewith 

and marked as 	exure-I. 

The applicants beg to state that,. from the 

said letter and Annexures, it would be apparent that 

certain concessiOns were granted and in the case of the 

applicants, the concessions referred to against serial 

No.2 in Arinexure-I, i.e. Ration allowance, would be 

relevant. The House Rent allowance to the executive cadre 

Was made admissible to the personnel of other cadres also 

of the corresponding level except in the case of S.S. B . 

Battalion personnel and tputy Cornmandants/ canpany 

contd.... 
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Commanders/Assistant Company Commander Of S.F.F. and also 

those on deputation in the S.F.F. from the Army 

That' the applicants beg to state that the order 

dated 28.10.86 mentioned in letter dated 18.12.87 (Annex-

ure-I) Was an order from the cabinet secretariat whereby 

the sanction of the President was conveyed to the equation 

of posts listed at Annexure-A in various cadres of corr-

esponding level in Aviation Research centre to that of 

the executive cadre. The present applicants have been 

equalised with the Field Officers and below and as per 

the said equation, the applicants were paid House Rent 

allowance from 1987 itself 

A copy of the said letter dated 28.10.86 

alongwith enclosures is annexed herewith 

and marked as Annexure-Il. 

That the applicants beg to state that as per 

Cabinet Secretariat letter dated 18.12.87 above (j1nexure-

i), only Bomdila, Tawang and seppa in Arunacha]. Pradesh 

were categor ised as Category U3 H bc at ions but the appli-

cants, being non-executive personnel, posted to these 

three stations were not granted ration allowance although 

the execut ive personnel of the s • s .3. based: in these 

locations were drawing ration allowance since long in 

terms of the said dated 18,12.87 (Annexure-I) 

n exercise of powers vested in him as the 

Head of the jpartmeflt and in terms of para 3 of the 

Cabinet secretariat letter dated 18.12.87 (Annexure-I) ,  

the Director • 5.6.3. (Respondent No.3), by his office 

order No. 915$B/A_2/86(1)_AP/3433 dated 8.11.94 • 

contd... 
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conveyed his sanction to the classification of the 

under mentioned stations in the A.P. Division as Category 

"B" and "c" stations for the purpose of grarting various 

concessions as referred to in Cabinet Secretari4t letter 

dated 18.12.87 (nexure.1) for a period of one year 

w.e.from the date of issue of that order : (From 8.11.94 

to 7.11.95 ) 

CATEGORY "13" STATION:- 
	 CAT EY_ "ç" 

xxxx 
	 x x x x 

10 : Dirang, A.P. 
	 9 : Lumla , A.P. 

11 : Nfra , A.'P. 
	

10 : Jang, A.P. 

x x x x 

12 : Bemang, A.P. 

ibsequently, by another order No. 9/ssB/A 2/86 (i)-AP 

3423-24 dated 19.12.95, the categOrisatiOn of theabbve-

noted stations in A.P. Division of the SSB, as "3"  and 

"c" stations for a further of 3 (three) years w.e.from 

8,11.95 was sanctioned as follows:- 

CATEGORY "B" STATION 
	

CATEGORY "C" STATIONS:- 

x x x x 
	 xxxx 

x x x x 
	 x x x x 

- 	10 : Dirarig, A.?. 
	 9 : Lumla, A.P 

11 : Nafra, A.k. 
	 Jang, A.?. 

x x x x 

12. Bemang, A.?. 

contd.. 
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By another order No. 9/SSB/ A 2/86(1)-Ap-3662 dated 

17 • 8 • 98, t he s a net ion of t he Respondent No • 3 Was s nil any 

conveyed to the classification of the underiitd 

stations in the A.P.  Division of the SSB as Category "B" 

and "c" stations for the purpose of granting various 

concessions as referred to in Annexure-"A" of the cabinet 

Secretariat letter dated 18.12.87 (Annexure-I)  for  a 

further period of 3 (three) years w.e.fran 8.1.1.98 (From 

8.11. 98 to 7.11. 2001) 

CATEGORY "B" STATION:-  

xxxx 

9 : Dirang, A.P. 

10; Nafra, A.P. 

CATEGORY "C" STATION:- 

xxxx 

9 : Lumia, A.P. 

10 : Jang, ASP. 

xxxx 

12 : Bemang, A..P. 

copies of the af ore-said orders dated 8.11.94, 

19.12. 95 and 17.8.98 regarding categorisation of the above-

noted stations as "B" and "c" stations in AP  Division of 

s.s.B. are annexed herewith and marked as Annexure-Ili, 

IV and v respectively 

7) 	That the applicants beg to state and submit 

that the applicants became eligible for getting ration 

allowance with effect from the date of categOnisatiOn of 

Bomdiia ahd other places as "B" and "c" stations, as stated 

above, and accordingly, the pield Officers and below were 

being paid rat ion -al iowa nc e as t o t he ir eat it leme at but. 

for reasons best known to the authority, the applicants 

who had been equated with the Field officers and below 

contd... 
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were not paid ration allowance in a most illegal and 

arb1tray manner . 

8) 	That the applicants beg to state that the 

AviatiOn Research Centre is a part of Directorate General 

of security alongwith S.S.B. and two other organisatioris. 

similar concessions including Ration allowance were gra-

nted to the employees of the Aviation Research Centre and 

the non-executive staff of the Aviation Research Centre 

were also deprived of the Ration allowqnce and only exe-

cut lye St aff was given the same. Some employees of Aviation 

Research Centre, DOOndOctria had filed an application before 

this Tribunal claiming that being non-executive staff 

they were also entitled to get the Ration allowance as 

was being given to the executive staff, according to the 

equalisation done as per order dated 28.10.86 (Annexure-Il) 

and the same Was numbered as O.A. 245/95. A Division 

Bench of this Tribunal , by judgment dated 14.6.96, held 

that the Ration Allowance Was admissible to the applicants 

and directed that the Ration Allowance be paid to the 

applicants at the rate applicable to them with effect 

from the due date and to pay the arrear amounts within a 

fixed period. The Aviation Research Centre authorities , 

instead of granting the concessions, filed an S.L.P.irl 

the Hon'ble supreme Court challenging the order passed 

by this Honble Tribunal granting Ration Allowance to the 

nonexecutive Staff and the same was numbered as special 

Leave to appeal (Civil ) No. 1706/97. The Hon 1 ble supreme 

Court, by order dated 16.3.98, dismissed the special 

contd... 
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Leave to Appeal and 'directed that the order be punctually 

observed and carried into execution by all concerned 

copies of the judgment dated 14.6.96 passed by 

this j-jonble Tribunal and the order dated 

16.3.98 passed by the Honble supreme court 

are annexed herewith and marked as Annexure-VI 

and VII respectively 

That the applicants beg to state that in pursu-

ance of the said judgement, the Cabinet Secretariat, vide 

their order No. A_27011/4/86jEA.II/1483 dated 16.6.98 0  

sanctioned the Ration Allowance to the non-executive staff 

of the Aviation Research centre and all payments have 

since been made to the Staff who are still continuing at 

Doomdona which has been categ.orised as 	"B" stat ion 

 That the applicants beg to state that 	some 

other nonexecutive personnal of Aviation Research Centre 

(ARC) in short ), F.R.U. Numaligarh who were also dep-

rived of getting the Ration Allowance had also filed an 

application before this Honble Tribunal claiming Ration 

Allowance and the same was numbered as (D.A. 89/96. This 

Honble Tribunal, by order dated 17.7.98, disposed of the 

application directing the department to Pay Ration 

Allowance w.e.f. 22.2.94 alongwith arrears within 3 months. 

copy of the said order dated 17.7.98 Is 

annexed herewith and marked as Arinexure-Vill. 

That the applicants beg to state that after the 

non_executive cadre employees of the Aviation Research 

contd... 
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centre, DOOmdOOma and Of Aviation Research Centre, Field 

Research Unit 	 Numaligarh were granted Ration 

Allowance, as stated above, in terms of orders passed 

by this Hon'ble Tribunal which was not interfered by the 

IIon*b1e supreme Court, the non-executive personnel ser -

ving in the ss.13., Itariagar in Arunachal Pradesh filed 

an application before this Hon'ble Tribunal which was 

registered as O.A. No. 103 of 1999 claiming grant of 

Ration Allowance w.e.f. 8.11.94, date from which Itanagar 

was categorised as RB',  Station,. This Hofl'ble Tribunal 

by order dated 8.9.99, disposed of the application by 

direct ing t he respondent -aut horit ie s to pay rat ion 

allowance to the applicant4with effect from the date on 

which the allowance became admissible. It was further 

directed that the arrear amount , as admissible to each 

applicant, should be paid within 90  days from the date of 

receipt of the order 

copy of the said order dated 8.9.99 passed by 

this Tribunal in O.A. No. 103 of 1999 is 

annexed herewith and marked as Anflexure-IX. 

12) 	That, thereafter, some of the non-executive 

personnel of the s.s.B. serving under the Divisloflal 

Organiser, s.s.B., shillong, Meghalaya also filed an 

application before this HOfl'ble Tribunal which WaS 

registered as •0.A. No. 367/99 praying for grant of 

ration allowance w.e.from 27.4.92, date from which 

5illong was categorised as 	Station. This Hofl'blS 

Tribunal, by order dated 12.1.2000, disposed of the 

application directing the respondents to pay ration 

contd'.' 
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allowance to the applicants w.e.from 27.4.92 onwards 

(date from which Shillong Was categorised as B" station 

copy of the said order dated 12,1.2000 passed 

by this Tribunal in C.A.N0. 367/99 is ann-

exed herewith and marked as Annexure-x. 

That the applicants beg to state and submit 

that they are similarly situated like the applicants in 

the above-rioted original applicatiOn4and their case for 

granting ration allowance is fully covered by the orders 

passed by this i-ion'ble Tribunal in the above-noted ori-

ginal applicat ions. 

The non-executive personnel serving in S.S.B. in 

Itanagar (O.A.No. 103/99 ) and alsothose serving in 

hillong (O.A.NO. 367/99) have since been granted ration 

allowance in terms of the orders passed by this Hon.'ble 

Tribunal, as stated above, and the present applicants 

are si.m ii ar ly situated 1 ike t he applicant s in t hose 

applications and as such, relying on the orders, the 

- 

	

	 applicants are entitled to be granted ration allowance 

frau the date of posting in the stations categorised as 

"B" or "C" st at ions 

That the applicants took up the matter with 

the authorities by filing applications. The Respondent 

No.5, by his office memo-randum No. AC_3(B)/98- 99/503 

dated 14.2.99, duly submitted a proposal to the Respondent 

No. 4 for grant of RatiOn Allowance to the ministerial 

Staff posted in BOrndila and other areas, as stated above, 

contd... 
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strongly recommending the cases of the app.icants for grant of 

ration allowance j t,i aets' but nothing has been done In 

the matter 

Copy of the said memorandum dated 14.2.99 is 

annexed herewith and marked asAnnexure_XI. 

15) 	That , in the meantime , the Rspondont No.4 rece- 
I5o 

ived memorandum No. 30/SSB/A 2/97(17) 559/diated 19.2. 99 from 

the Respondent No.2 whereby , referring to earlier cases of 

granting ration allowance to non-executive personnel of the 

SSB, it was intimated that only the applicants in O.A. 	i4o. 245/95 
who were non-executive personnel of the A.R.C., JJoomdooma were 

granted ration allowance in terms of the order/judgment passed 

by this Tribunal in the above-noted case 

In another memorandum No. 9/SSB/A 2/86(1 )-SH3o45 

dated 2.11,99, the Respondent No.3, made the position clear by 

reiterating that non-applicants in various original applications 

disposed of by this Hon'ble Tribunal directing payment of 

ration allowance are not entitled to the grant of ration allo-

wance. As the present applicants are also not applicants, in 

those applications, the authorities have virtually rejected 

their claim and the applicants are now convinced that no useful 

purpose would be served by waiting any longer and as such they 

are approaching this Hon'bie Tribunal praying for relief 

The afore-said memorandum dated 19 e 2.99 and 2.11.99 

are annexed herewith and marked as ennexureXII and 

XIII respectively 

contd... 
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5 : GROUNDS FOR RELIEF WITH LEGAL PROVISIONS;- 

I) 	For that the action of the respondent_authorftjes in 
denying ratipn allowance to the applicants is illegal, arbitrary 

and extremely discriminatory and as such this is a fit case 

where this Hon'ble Tribunal will exercise jurisdiction and grant 

relief otherwise due to them 

U) 	For that the applicants have been illegally discrimi... 

nated against in not allowing the benefit of ration allowance 

although they are similarly situated with those of the A.R.C,, 

Doomdooma, ARC, FRU, Numaligarh, S. S. 8., Itariagar , and SSB, 

Shillong who have since been granted the benefit of ration all0-

wance as per order of this Hon'ble Tribunal and as such the 

action of the respondent_authorities is bad in law and liable 

to be set aside. 

For that the respondent_authorities are required to 

extend the benefit of ration allowance to the applicants in pur-. 

suance of the order dated 14.6.96 passed in O.A.No. 245/95 

(Annexur-VI), order dated 17.7.98 passed in O.A. No. 89/96 

(Arinexure_VIII), order dated 8.9.99 passed in O.A.No. lO3/99 (Ann-

exure-IX) as they are similarly situated with the applicants of 

the abovenoted original applicathions and that not having been 

done, the action of the respondent_authority is bad in law and 

liable to be set aside 

For that the respondent.*authorities, instead of exten-

ding the benefit of ration allowance to the applicants of their 

own, as directed by this Hon'ble Tribunal, committed a serious 

contd... 
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illegality by driving and harassing the applicants to approach 

this Hon'ble Tribunal causing multiplicity of litigations and 

as such the act.on of the authorities in denying ration alIowa 

rice to the applicants deserves to be struck down as unsustain-

able in law.  

For that the action of the authorities in not ailo- 

wing the applicants to draw ration allowance has amounted to 

serious discrimination offending the eçuality provisions cons-

tamed in Article 14 and 16 of the Constitution of India and 

as such the action of the authority is bad in law and liable 

to be set aside 

For that, in any view of the matter, the action.of 

the authorities in subjecting the applicants to serious and 

illegal discrimination and denying tm the ration allowance 

otherwise due to tAiern is bad in law and liaole to be set aside. 

6 DETAILS OF_THE REMEDIES EXHAUSTED:- 

The applicants had submitted representations to the 

competent authority through proper cnannel but these were 

turned dowri only on the ground that theyweré not applicants in 

earlier cases allowed by this Hori'ble Tribunal in the matter of 

granting ration allowance 

7 : MATTERS NOT PREVIOUSLY FILED OR PEiDING WITH ANY OTHER_COURT:- 

The applicants further declare that they have not 

previously filed any application, writ petition or suit regar 

ding the matter in respect of which this application has been 

made before any Court or any other authority or any other Beach 

contd.... 
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of the Tribunal nor any such application, writ petition or 

suit is pending before any of them 

8 : RELIEF SOUGHT:- 

it is, therefore, prayed that your Lordships 

would be pleased to admit this application, call 

for the entire xecords of the case, ask the respon-

dents to show cause as to why the applicants should 

not be granted the benefit of ration allowance with 

effect from the date of joining in the Bomdila and 

other stations which have since been categorised as 

tlBfl and "C" stations by the competent authority as 

has been granted to others who are similarly situa-

ted like the applicants and after perusing the 

causes shown, if any, and hearing the parties, dirdct 

that, in view of the attending facts and circunis-

-bances of the case, the applicants be granted ration 

allowance from the date when the stations have 

been categorised as 'B' or 'C' locations or from the 

date of their actual posting in various categorised 

locations including arrears as has been granted to 

the similarly situated non—executive personnel of 

S. S. B. , Itanagar and S. S. B. , Shillong and/ or p a s s 

any other order/orders as your Lords hips may deem 

fit and proper 

And for this act of kindness, the applicants, as in duty bound, 

shall ever pray 

contd.... 
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9 : INTERIM ORDER, IF AN PRAYED FOR:- 

rJIL 

10 : Does not arise. The application will be presented per 

sonally by the Advocate of the applicants 

ii : PART ICULARS QF THE POSTAL ORDER INRESFCT OF THE APPLI-

CATION FEE  

I.R.O. No.oG c4cSdated3t-%'OOO issued by the 

Guwahati Post Office payable at Guwahati is enclosed 

12 : LISTOFEI\JCLOSURES:- 

As stated in the index 

I 

contd.... 
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VERIFICATION 

I, shri Kshitish Chandra Singha, sonof 

Late Sashidhar Singha, aged about 55 years, presently 

serving as the Head Assistant in the office of the 

Area Organiser, Special Service Bureau(SSB), Bcxndila, 

Arunachal Pradesh do, hereby verify that the contents 

in paragraphs J, , A 	 - 	 are 

true to my personal knowledge and those in paragraphs 

? J tD 1J)  1 	 k. are believed to be 

true on legal advice and that I have not suppressed any 

material fact. 

I, being one of the applicants, have been 

authorised by other applicants to sign this verification 

on behalf of them. 

Place :— Guwahati, 

Date z fl 

Signature of the applican ts  

S.... 



Annexure- I. 

9 
NO. A. 27011/4/86-EA-II 

Government of India , 
Cabinet Secretariat, 

]3ikaner HOUSe (Arnexe), 

shahjahari Road, 

New Delhi 

New Delhi,the 18.12,87. 

TO, 

The Director (Planning), 

Direct or General of security, 

East Block, R.K. Purarn, 

New Delhi 66. 

subject :- Grant of concessionsto the staff of SSBS 5FF, 

C.I.O.A. and Directorate of Accounts 

sir, 

I am directed to convey to the sanction of the 

President to the grant of concessions mentioned in the; 

Annexure-I to the various categories of staff of SSB 

SFF, CIOA and Directorate of Accounts subject to the 

restrictions . indicated therein on the pattern, of the 

Researdh and Analysis wing of this sedretariat 

These orders will take effect w.e.f. 1St 

August, 1987. 

For sane of the concessions the variOUs hard-

ship locatiOns have been categorised as '' and 'c' sta-

tions as indicated in Annexure-Il to this letter.However, 

if the iads of the Department feel at certain times 

that certain locations or assignments have beeome 

contd... 	 - 
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specially hazardous and there is a specific increase in 

the threat to the personnel arid/or premises • they can 

determine on merits the cirtieria of hardship and the 

period for which such locations may be categorised as 

belonging tocategory IBI and c' stations after recor 

ding the reasons in writing 

For the purpose of House Rent Allowance Conce-

ssioris to the barious categories of staff, the equation 

of posts as listed in Anriexure_IA' to the Cabinet sec-

retariat's order No. A-11016/86..brJ..I, dated 28,10,86 • 

will also be applicable in respect of the staff of SSB, 

5FF, cIQA and Directorate of Accounts 

This issues with the concurrence of the 

Ministry of Finance vide their u.o. No. s1428/sW87 

dated 10.8.87 read with uo No. 	- 

1 151/Dir.Fi (s)/31,, dated 2nd December,1987. 

Yours faithfully, 

(R.K.GANGAR) 

Deputy Secretary (SR). 

!1I2_A 	re - I a rid II. 

Copy to :- 

1, shri H.B.JOshri,Director,,B. 

2. MaJ.Genl.s.K.sharrna,PVSM,IG 8FF. 
3 • G .B • Mathu, Dy. Direct or of ACC ou ut s. 

4. Lt. Col. K.K. Bhandarl,CIOA. 

5; shri j. subramainian, Director Ip), 
Shri K.K.Mi.ttal,Dy.r)irector of Accounts (sw). 
Order File 

contd.. 
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OPFICE OP THE DIVISIONAL ORGANISER , SSB: AmP. DIVN. 

iT&NAGAR 	• 	•.. 

• . 	 NO. NCE/P 9/9798/27 	 Dated ;- 20.11.97. 

COpy to :- 

l.The Comdts., CC, SSB. Dirang/Paser/TeZU.-±Or information 

and necessary action .W.v.t. your signal No.4724 dated 

25.10.97. 	 . 	 r 

Sd/- Illegible, 

AREA ORGANISER'(S) 

DIVL .FIQRS • sSB : ITANGAR 

. . ,. 4 



Annexure-I. 

ANNEXURE TO THE CiNET S,ECTT. LETTER NO. A.27011/4/86-EA.II 

DATED 15 DECErER,1987 	. 

- -------------------------------  - - -- - - - - - - - 

si. 	No. Waure 	f te Extent of the concession granted Remarks 

concession 
- - - 

1 2 
S 

1• 

.5 
1 

1) Hardship Allowance. A hardship allowance 	Rs.25% of basié For 	the stations which are 

pay subject to maximum s.40O/ 	P.M. declared as belonging 	to 

• in respect of category 'C' and 12.5% categOry 4 B 4  and 'c' by the 

of basic subject to maximum, of Head of the Department under 

• Rs.200/- P.M. to category 	B 1  stati- the powers now deegated to 

ons other than those situated in the 
• him 	the same rates 	will , 

North -Eastern regiOfl,Afldmafl and 
apply 

Nicobar Island and Lakshdweep, where 

speciaiailowance is already sarict- 

ioned 	. 	 ' • 

contd. 



2 Rat I on A]. low anc e Ration Allowance to the rank of 

Officers and below at the folio 

excepting SSB Bn. personnel and 

Dey. Comdrs./Asstt.Dey. Ccmdrs. 

also those on deputation in the 

the rmy 

Field 

wing rates 

Dy. comdts .1 

Of 8FF and 

SFF from 

contd . . . 
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- - -. 
I 	 I 

2 • 	 3 	 • 4. 
I 

3 	 1 	- 

- 

• 	
Location 	 Rates 

U Category 'B' 	 As admissible from time Iyo 

stations 	 time in the Border securi- 

ty.  Force in peace areas 

• 	
. 	 ii) category 'c' 	 As admissible frora time to . 

St.atiofls - 	 time in the BSF in operati- 

onal areas 

3) clothing ; i) A non5refundable clothing grant of Rs.3000/- (i) The amount will be paid as an 

for staff other then SSB. Bfl. personnel and '• 	advance and will be adjusted on 

Dy. Comdts./Coy.Comdrs./Asstt.COy. Comdrs. reeeipt of the joining report at 

of• 5FF and also these on deputation in the the hardship location and a cer- 
SFF from the Army, posted in category B and 

tificate that the advance 	has 
c stations and located at or higher than 

3000 ivitrs. 	above MSL and I.2000/- for staff 	• been utilised for the purpose it 

posted at category Band c stations 	and Was intende.. 

located between 1500 and 3000 i4trs. above 	• 

MSL as a one time grant . 

contd. 
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3. 3 4 
- - - - 

(ii) This one time non-refundable 

alloance will be admissible 

only to those personnel who 

are posted in category 'B' 

and 'c' locations for a peri-

od of not less than 2 years. 

in  case the Officer returns 

from posting from category 

'B' and 'c'  locations ear-

lier than 2 years at his 

own request, he will be 

asked to refund proportio-

nate share of the lothing 

grant 

ii) Renewal grant at the rate of 500/- 

p.a. for location at or higher 

than 3000 Ntrs. above MSL and 

R&.3000/- p.a. for locations 

between 1500 and 3000 Mtrs. 

above MSL in category 'B' 

and 'C' stations 

contd. 
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- - a 

• 	 3. 2 	 3 4 
- - - - - a - - S 

4. special TA/DA Daily allowance at increased rates for cia- (iii) 	The Head of the Organisations 

ssified '.k' class cities will be admissible at theIr own discretionwi.thin approved 

during tour to categQry 'B' and •c' Sta- paremetors, can classify any locati- 

tions on as belonging to category OBI and 'c' 
• 	porterage and adirnal transport 

St at ion f or t he purpose of clothing 
charges as admissible under supplemen- 

grant (Though on the basis of height 
tary Rules 	(vide Mm. of pin. O.M. No. 

alone it may not so qualify) based on 
5(34)-E.IV (B)/64 dated 6.10.65),for 

• P ,• other factors such as severe climate 
classified areas in Himachal prádesh 

etc. 	(e.g. in a narrow valley). The 
• will be admissible for tours to all 

Head of the organisation will got app- 
category 	'B' 	and 	'C' 	atiOflS. 

roved, well in advance,from the cabinet 

Sectt., the parameters for declaring 

• any location as equivalent to 	the 

category 'B' 	and 	'C' 	Stations. 

coritd . 9 



• 5. Leave Travel 

concession (i) itployees other than SSB Bn, persormel 

and those on deputation in the SFF from 

the Army posted in category 's' and 'c' 

locations will be entitled to Leave 'ra-

vel concession once a year against the 

normal rules, of one in 2 years 

(ii) In case of death, serious illness 

of marriage of a family member, where 

the family resides separately, the 

employees will be entitled to 50% of 

the rail fare of the entitled class for 

travel to place of residende of the fa- 

mily . If the employees are to travl 

more than 50 Kma. By road either at 

the end of the journey1 full bu fare 

for this journey.Will also be reim-
bursed . 

In case the employees posted 

'B' and 'C' locations has 

already availed the LTC for 

the block year 1986-87 before 

issue of this order, that 

concession will be treated as 

pertaining to the calendar 

year , 1986. 

 

- 	 coritd... 
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• 	
6. Journey time while 3nPloyees posted in category 	B' and Leave in their case will commence and 

proceeding on leave. 'c' station will be entitled tojoi... terminate on the date the employee rea 

• ñiig time between the point of duty ches,the rail head nearest to the Place 

and nearest rail head . of duty at-categQry 1 B' and 	C'Station. 

(ii) The journey time should be reaso- 

nable and will be determined by the 

respective Units. 
7 • 	House Rent All OW ance: House gent All Owa nc e f ac ii it ies 

admissible to the Executive cadre 

will be admissible to the personnel 

of other cadres also of correspon 

diiig levels except in the case of 

SSB Bn f  personnel and Dy. C4ts./ 

Coy.candrs./Asstt.Coy. Candrs. of - 
SFF and alsothose on deputation 

inthesFFfromtheArmy. 

• coritd. .. 



- 

1 	 2 

8, Cash compensation 

for work on holi-

days. 

9. GOvernment Tra-

nsport . 

3 	 4 

cash c ompens at ion .f or work on hol i_ 

day as admissible to the staff of 

the executivd cadre upto the rank 

of Field Officers, in the lB & AW, 

will be admissible to personal ssi-

stants, stenographers and other staff 

of Telecom, ciphar and M.T. cadres, 

who are drawing basic pay of Rs.900/_ 

(pTa-revised ) and below are not 

entitled to overtime allowance 

Government Transport will be provi-

ded to the st,aff engaed in night 

shifts for picking them up and to 

enable them to return to their resi- 

derice 

U. 

10. Security allO- 	Secuirty allowance at the following 

Wance to Min±ste 	. rates is sanctioned to the following 

rial, Secretarial 	category of the staff working in 

and AccOunts cadres. Top secret Branches 

subj ect to a maximum Of 15% in each 

'crade 	:- 

-) L.D.C. Ls.2O/_ P.M. 

Steno.Gr.iII/ujy Me30/_ P.M. 

Steno.Gr.II/Assjstant Rs.50/_ P.M. 

 section Of f icer/private 

- sedretary/Sr.p.. .100/_ P.M. 

 Assistant Director/Area. 

rganiser/Dy.Director of 
Accounts . 

. 	 ks.200/... 	P.M. 

cOntd... 



1.. 

9 . 

ANNEXTJRE-II TO THE CAB INET SECTT • LETT-ER NO# DATED: 

STATE 	. CATEGORY''LOCATIONS CATEGORY' C 

• 	 ARUNACHALPRADESH) 

BOMDILA C/TAZO 

TAJA1AJG 	 . KOLORIANG 
DAPARIDO 	 . MONIGAONG 

ALONG 	
. MECHUKA 

YIN CC lONG TIJTING 

ROING WAKKA 
HAULIANG HAWAI 

• MOAO 	 . L*flJ- 
NAMPQNG LONGDING 

SPPAV PANCHAO 	TI- 

pap) 
• 	 - 

. CHANGLONG 

ANINI 

GLURAT 	 . RADHANPUR 

HIMACHAL PRADESH KALPT (RoNG-PEo) KAJI 
• 	 S POOH KALONG 

J&K •.YOMA 

• HANLE 

La-I 

KHALSZ 

• 	 MANIPUR MORCH 

CHAKRP 

(ARONG 

CHANDEL 

cHURACHANPrJR 

MONGHBA 

TAM ENGLONG 

UKHROL 

CHAS SAD 

KHULLAM 
MEGHALAYA JOWAI 

• 	. 

TRIPURA . KALLASEHAR - • 

• 	 . UDAIPUR  
KHOWAI 
SONEMURA 

UTTAR PRADESH DHARCHULAI MUNSYARI 

JOSH IMATH 
WEST BENG&L SUKIAPOKHRI 

NAXALBARI 

• .•• 



1• 

10. 

Aflflexure...II. 

GOVERNMENT OF INDIA- 

CABINET SECRETARIAT; 

BIKANER HO(JSE ANNEXE, 

SHJAHAN ROAD, 

iW DEH. 

NO. A-ll 016/6/86 -DOl 	 Dated the 28th oct.1986. 

ORDER 

subject: Extension of Mouse Rent Allowance concession to 

other cadres of ARC at par with executive cadres. 

Reference 	d.uo NO. ARc/E-1'98/85, dated the 

15. 9.1 986. 

20 	In continuation of this Secretariat letter NO. 

49011/8/86 -DO.I dated the 10.5.1986 ,sanction of the 

president is hereby conveyed to the equation of posts 

listed at Annexure'A' to this order in various cadres 

of corresponding levels in the ARC to that of the execu 

tive cadres in the said Organisation exclusively for the 

purpose Of peymertt of House Rent Allowance as admissible 

to the executjve cadre. 

3. 	This issues with the concurrence of the Direct or 

(Ip) vide their Dy. NO.1799  dated 1.10.1986 

• 	 Sd/-(R.K. Gaflger) 

Deputy Secretary (sR). 

TO: 

shri R.Swaflhinathari, Director., ARC, New nelhi. 

shri M .C.ROy - ChOudhury, Director Of Accounts, 

Cabinet secretar4at. New ijlhi 
3 • shri j. 5ubrarna14M • Director (Ip),cabinet Sectt. 

New Delhi 

4. Guard pile. 	 Sd-(R.K.Ganger) 

Deputy secretary (SR). 

contd... 



11. 

• s]. Designation and 	corresponding pay scale of other 
NO. Pay scale of exe 	cadres* 

cutive cadre. 	 = 

1 	2 

1. s.p.o. 

s.650.-3 0..740-35- 

10_B_35_880-40.. 

1000..401 200/... 

3 

l.sectlon officer 	Es.650..12LIO/... 

accounts Officer 	.840....1200/_ 

Private secretary 	,7751200/ 

sr. P.a. 	 .650140/... 

ASStt. Fire Off i.cer Rs.6501200/.. 

60 ASStt. Canmándant 	Es.650_1200/.. 

 ASStt. Engineer Es650._1. 200/... 

 ASStt.'Clvil) Rs.650..1200/_ 

surgeon or.i. 

.9 *  iputy works supdt. Es. 	6501200/... 

 asstt. Technical 

Of ficer £s.650..1200/... 

 Asstt.Aerodrome 

off icer Rs.650...1200/... 

 Asstt.Metoroli- 

- gist . Es.650..1200/.. 

•  Librarian Es. 	650...1200/.. 

2. 	pield officer Es 425- 800 
- Es.550,425750h- 1. Assistant 

.30..900/... 	• 2o steno 	r.II (P.A.) Rs.425_800/... 

3. Accountant 	 Rs500_900/... 

49 station Officer 	Es.550_750/... 

contd... 



12. 

ASStt.Librarjan 	s.550...900/... 

FOreman 	 Rs.550...900/... 

jt.Techjjjcal Officer 

Grade..I. 	
s.550.900/_ 

jt.stores Officer 

F.550...900/_ 

Technical Asstt. 

(&ir wing .550..750/_ 

100 cOmmunication AsBtt. 	s.550.750/... 

Professional AsStt. Rs.550...900/, 

Jr.Accourlts Officer ks.550...900/. 

- - 

sr. Medical ASStt. Rs.550_900/_ 

- - - - - 

1 	 2 
--------- 

Group 	posts : Though P0 Is a Group ICa post 	their 

equivalent with FO (Group ic') post is shown as there is 

no equivalent post of ASSiStant/steno...ji 
(PA)/AsStt.Lj_ 

brarian in junior executive cadre  

3. Deputy Field Off Steno Gr.-iII 1%.330_569/_ 
J.cer Rs.425_15...530_  Rs.330..,560/.,. 

E315...560_20_600/_ Technical Assistant 

(Librarian) Rs.425_70/_ 

Overser 	- ks.425_700/_ 

Teacher k.290_560/_ 

NursIng Sister Rs.455_700/_ 

Staff Nurse L.425..64O/... 

sr.Regiographer 	1.425_64O/.,. 

Lab. Technician 	k.s.380_560/.. 

Pharmacist (quali- 

fied). 	 k3.330...560/. 

contd... 



OPW 

13. 

11. Sarkitary Inspector Rs.330..560/_. 

129 Operation Threatre 

(Technician) R.330_560/_ 

 Sr. Lab. Technician Rs.425-700/... 

 AsStt.E'Oreiflan. Rs.425...700/_ 

 ,Masscour (Physioth- 

• eripist). Rs.455..700/_ 

 Dictation k.425640/_ 

• 	 17. junior Technical 

Officer' Gr'.IL Es.425700/_ 

 Jr. stores officer 

• Gr. 	II. L.425_700/.. 

 P.001 Supervisor R,425600/_ 

• 	 20. Head cierk (Ao- 

tiflts 	) .425-600/... 

 Pay Accounts clerk Rs.330.560/_ 

 Medical Asstt. ks.425_600/.,. 

(Dental). 

 IIedical Asstt. ls.42560O/.. 
(General) 

 Aerodrorne Opera- 

tor 	. 	 - Rs.380560/. 

 Radio Technician. s.380...560/.. 

 Radio Operator. R.380...550/... 

 scientific Asstt. is.425700/_ 

 senior Observer. Rs.33O560/_ 

 Junior Accountant. ks.425...700/_ 

- 	
' 	contd... 
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I .  14. 

3. 	 2 3 

4. 	F..O.  .260-40O/- 

s.330-8-370..  ASStt. Station .s.330..480/.. 

10..400.....10... Officer. 
480/.. - 

 Leading Fireman/M.T. 

Fitter Driver-Driver 

s.320-400/- Havilder. 

 Fireman/Fire Ope_ 	Rs. 260400/- 

rater. 

 Lab.Asstt. s.260400/.. 

 Telephone operator. Rso26O4OO/_ 

 Carpenter (Air  Wing) R.320-400/- 

 Carpenter 	(Mv- W50 260-400/.. 

wàrkshOP). 

 Tailor (Air  wing) .320..400/- 

(presentincumbent). 

 Tailor (Air  wing Rs.260-400/.. 

nature Incumbrit). 

 triver operatthr Rs.330-480/-- 

Crene 

 Pharmacist 	(unçua- Rs.330-400/- 

hf led). 

-  Mechanic . 6.260-400/.. 

 Electrician Rse26040O/- 

5. 	S.F.A. 

Rs.260-6-326-EB- 

8-350/- 1. senior Gestetnor. Rs,260-350/- 

Operator 

.2. Driver • R.260-350/- 
.1 

contd... 
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I 

15. 	
S 0,7 

. Lines Sub'-Inspetor . 	. 22535O/_ 

4. Carpenter (Medical 	Rs.260.350/_ 

Unit). 

5. Tailôr Medical unit. 	Rs.260..350/_ 

6. Fitter. 	 Rs.260.350/_ 

7. senior Exaflhiner(Ty1i). Rs.260..359/_ 

8. Vulcansior Fitter. 	Rs.260_350/_ 

9. Blacksmith Gr.I 	Ls.263.350/... 

 Mlder Grade.1. s.260...350/.. 

 Upholster . 

 Mechanist 	(Thrner). .260_350/_ 

 painter . RS.260_350/_ 

 Mistri, R.26O35O/_ 

6. Field ASsistant 
1) 	.225-5260_6_290 

-6306/... 
1 Lbh Attendent. .210_27O/ 

(Matriculate).  Ayah. s.196..232/.. 

 Daftry . .2OO-25O/_ 

Rs.2104_250._. 

5-270/...(Nofl_Matrj_ 
culate). 	 4. leon. 	 Rs.196-232/.. 

sweeper (Safiwala). 	l.196..232/_. 

Farash . 	 Is.1961.232/_ 

Chowkider/watcan. 

kS.225..5...260_6_290.,. 

-6-308/_ (L\Ion-Matri_ 
culate after 15 years 
of regular service ). 	 / 

• Gardener/Mali.. 	 kc.196..232i. - 	
9. Lineman. 	 Rs.21O_27O/... 

10. Lab.Attendent/ 	 Rs.210._270/_ 
Bearer. 

contd.;. 
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vp Idt I as 

16. 

11 .Carperiter (Air wing). 	ks.210..290/_ 

12. Carpenter Grade-iI. 	Es210...290/_. 
!3. (M.V.workshop). 

Head Garderrier. 

Jamader (sweeper) 

COOk. 

Paramaintenance ASSiS-

tant (Paker). 

Cobbler. 

Grass Cutter, 

Waterman/Water,. 

carrier. 

Leader. 

Dresser. 

22, Ayah (para Medica1.. 

Staff). 

Barber. 

ward boy/waiter 

Washer up •. 

Dhubi. 

Helper. 

cleaner. 

Junior Electrician. 

Blacksmith Grade-I.I 
30, 1ldér Grade-Il 
31. Lant Room Attendent. 

• 	32. Aircraft AssIstant. 

• 	33. Traffic Hand 

Es.210..270/_ 

is.. 200...250/.. 

Es. 200250/.. 

Es. 210_290/.. 

Es. 210..2 90/.. 

Es.1 96..232/.. 

Es.1 96-232/.. 

96_232/... 

Es. 21:0_273/_ 

Es. 200.250/_ 

Es. 200...25Q/_ 

Es.1 96..232/._ 

Es.1 96-232/.. 

Es. 210_290/_ 

Es.1 96-232/.. 

Es. 210-290/.. 

Es. 210...290/... 
Es. 210._290/_ 
Es. 210...270/_ 

Es. 210_290/_ 

Es. 200..250/.. 

34. Observatory Attendant. Es.210..250/.. 

. 0 0 0 04 
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/ O2Y I Am NEXIUU 
L).9/../A 2/86(1) AP/34 

)irPOtorate GPDervil of ScUri 
Qff jot? of vie Dir"dt3r. 1 

/ 	 ir'w tlhithe 8/11/94. 

in exerci6e of the poweres veSted in him aS 
Head of 1epartmDt f  in terms of the Cabinet 	jeoretariat t 

1ettr 1o.A27011/4/86 II dated 1812-87, th 	ictio 
to 

of the principal Dictor i)S, is 	hereby con,,reYPd 
the classification of the unermetjoAPd statLoiS in the 
A.p.,Diviioa as Category IB I  ati 	1CT 	statioi 	for the 

variou& conce.saions a8 mentioned ii A Lexur 
pUrpO 	of 
'A' (other than c19thiflggrVt) of the above qUoted 

dated 18-12-87 for a period 
Cabinet Jeor,1tariai letter 
of one Year with eflect from the 'ate of . i36UV of 
orEr. 	1 

• 
1, 	 1. 	Ltbrang 1 AP 

• 	2. 	Klakt1g,A? 	2g 

3aar,AP 	 3. 	cn,AP 

Liabal,AL 	 4. 	zan,AP 

5, 	Paaighat,Ak 	50 	Mukter,AP 

6. 	TezuAP 	 6. 	2,A2 

7 • 	Khon Sa, A? 	 70. 	Zthitng, A? 

8. 	itánagar,AP 	8. 	Ieetig,A? 

91 	Mukto,AP 	. 	90 	LumlajAP 

10. 	 10. 

ii. 	Iefra,AP 	 Ii, 	Thriziflg,.&P 

12. 	Raga . 	-1 

1. 	Taliha,AP 	 13. 	Sagalee,AP 

2. 	 . 	14, 	Pali .P 	 14. 	Iaoho,AP 

iolerig,AP 	 15. 	Damin l Ap 
- 

Chowkham,A? 	 16. 	Kronhi,AP 

Waro.A? 	 . 17. 	Lua,AP 
zjmithang,A? 

A5iAT i)XRCT0a(EA) )414 
4 1  

Copy.tO-' 	. 
1. The-DirectOr of Accouts,Cabiflet.Ctt.s ( . 

. e1hi. 	. 

* 



-' 	 - 	 .. . 2... 

2. 	iVii)1 r 	
,iVi Ofl.A nQn-r 	 9 

olO- 	ra't i athni$SiblP on postin8 to tO - 

looat at or higier thai. 3000 
8tati3L, which ar  
gtCx'$ abOVe sea ievl aLAs in betwe.L 150'.) aft 
3000 meterS aoove ML.Therefore, a proposal iriiica 

ting t.' heig1t of each statiOfl ( jn m€ter oxly) 

which are in 
bet*?efl 1500 meterS a'd 3000 meterS 

above MSL and thQ" are higher thaLi 3000 meterS 

above alOLgwith full justi.ficatiofl may please be 
cent to this directorate for upcessary action. 

Guard file. 

All ealifl A8i8taflt A-Il 8r• 

oE/F9/495/l27 
trectOrate (Ie1 of ec.,icitY 

Office of the DiviSiOnal 0rgaLLie
4. 

bated Itanagar tbe I 6i I ..94, 

CoØtO 

The frea Organiserl andicPona for informatiOfl. 

The Cornrnafldant CS;- Diraflg/3aSar/TeZu for informati0 

3 	The Cmmaflant 	 agar r,iflOrmSti0o
WAT 

$TCTIOh oF:cR 
ITAtkAR 

AM 

- - - - - 	 - 	 -- 	 - - 

Qo,UUar filC(Ett)/9 495/ ' / 
1)irtictortlte U(Lera1 of 4Ieouz'it 
Office of the Argo orgaxier.$s 

	

Bomudila ::WeSt Kare 	District 

Dated ndiia the 2nd Deco 94. 

CopY tos- 

1. ThP 	b1rea Orgai.iser, 	orn3i1a/Ja/PP and 

AOPC 	eflg/L ia/Pira and Lafra for jfQiflatiofl. 

(lOCai for prerring arrear 

	

The AccotS Branch 	
bill 

of 
staff clearly jndioating leave eto.avai1 by 

the staff posted at referr 
to see that deductiofl on A/C of T/OA 

already 

claed are deducted. 

File 	/4/9495 
- 	 tJ 

ILiI 1  
.1 	• / N 

AREA ORGAL I 

H 



I' .  
- 	 (COPY) 

I A  

, 

' 	 !I•' 

•• • 

	

,' C/  

WOW - 

No.9/SSB/A2/6(1) AP 34234 
Directorate General of Security 
OfficOf the Director,' SSB, 
Block No. V (East), R.K. Purarn 
New Dei • iioo66 

Dated the 19-12c,95. 

ci

siN ezerc 8e of the powers vested in hi as Head 
of Department. in terms of the Cabinet. Secretariat letter No. 
&27Oi1/4/86'EA1!iI&ated 18.12.$7, the sanction of the Director, 
SSB, is hereby conveyed to the classification of the underineflt 
ioned atatiOZ in the A.? Division as Category 'B & 'C' stati 

on 	xtX*R 	 for the purpose of variOu5 COflCØSB 

ions as mentioned in Annezure 'A' (other than 0iothing grant ) 

N of the above 4uoted. Cabinet Secretariat letter dated 1812.87 
for a period of three year with effect from 8.11.95 of thisIR  

order.4  

II 	4+4afl 
J - . 

AID 

sa2, K? 
Likabali, A? 
Passighat, Al' 
Tezu, Al' 
Khcnsa, Al' 

Itanagar, A? 
lukto, A 

ATh 
!4" , 	. 	'I- 

qR 

B.aga, A? - / I 2s 
f 	:_._.-;• Baeng A? 

Talih*,AP &13 Sagalee. A? 

PaUn,- AP  Naabe i A? 

Bolen 	A?

- 

 g, i. Dain, AP 

Chowkham, A? 16 Kronli, A? 
.. 	I 

WalUIo, Jl' . 	. 

Maiatatz"eotor (EA) •.. 	- I 
i 
I 

Copy to 
The Director of Meount, Cabinet Secretariat. R.K. 
Purami New De1hi. 	 •.. - 

Contd •.... 

04- 

mix 

$ 	
1 ..j? 

4 	4 

I 

3 ..' 
4; 
5 4  

7. 
. 8 

100  

17*1 

i1 
12 
i3. 
14 

i6l 

• 

i Lubrang, A? 

40 Kinznarn,.A? 

5. Nuktar,M'_ 
AP 

ZimithF_n_ 9 sJAP- 
BjeetLngflg, AEL 
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14  
5i0N 0F7CR, 

Is r9" 

.4 

S .  

JL 
2 

2.41 	Divis ional 
Orgeaiser A? L1v1aj0 

A nonreundab1O 
ClQthing 

grant is admissible on •poatj to thoe 
statjo1 

Whib are located at or h.igh than 
3000 peters above Sea Level and in botw 	1500 and 3000 eters above !4SL Therefore, a propQl indicating 

the heigh of each station ( 
in xnetero 

only) whi 	
are in b*twe 1500 meters and 3)0o neters above MSL 	

thos & are Ktghr than 3000 
meters above alone with U11 Uatit1catjOn may please be sent to tbj DLz'ectot0 for necessy action, 

DO
8 JWBPATP/Ra-GjNB/,5BM,4/' 

& 
DIG F4 0waldI T,C Sarai/ RSt10/ Salonlbj 
COmandant, CSD&w. hGpal/ T.0 	bag Ait5 0ffjcep SSB& 

i/4 
auard Ii1O.: 

ifl Branch 

Zo 

Copy to * 	
. The area Organjs 5  : BOU20,  f Usa or i 1.fOrmation & flscessarv 

acticMPao, It  Is 418  request that the required latorma,tion 
no  regarding nonrefund1e olotg 

grant as asked for by the SSB Dte. (as abcve3 iay pse. be  
to this offIc e early for prepa 
ration of proposal for. om,a 

2 0. 	
Sub2isj0 to Dte0 The Comjt 0  SS, (Cs : 

D1raAgAaaar/Tezu. for intor 
tio and necessary ctio Pleas 

r4 The Coit, W4Ts z Ita1 	
& necy

ao  

The Ace ount Off Ic er, Diva P.Q.Itanagar. for 
	zz 

fleasary 	ple 



CATEGORY 'C' STATION 

LIJ0RAI1G 	PIP. 
BIUILA, AP. 

3,' CHUNA, Ip. 
KN1NZPINAM,' PIP.' 
nUKTñR, lip. 
2iRO,i'P. 
Zlrn.iTHPING, PIP. 

S. BLEETINC, '(tP. 

10. iHRIZINE, (iip 

JUNG A2.y( 
12, 6AMGAP. 

1WLEE, PIP. 
N(CHO, AP. 

Df1IN, PIP. 

-.--, .--.... 

-.---------- 

Aq 

NO. 9/Ss8/A2/86(1)-p -- 
l E° 	 EITY, 

,#  1 f3ci.. NLW DELHI- iioo. 	RAIl 

DATED, 	THE,))'AUG. 1998. 

/ 

In exercise of the powers vested in him as 
Hued of Department, in terms of the Cabinet Socretariat J.etter 

. No. A-27011/4/86-AII-dated, 18.12.87, the sanction of the 
Director -, 550, is hcreby convoyed to the classification of 
the undermentioned stat xns in AP Oivision asC eo ' 8' & 'C' 
attiofla for the ourposs of 	 c 	0fl5 as 

• - 	mentioned in Annex e- 	other than clothing grant) of the 
above quoted CabinetSeretariat, lettardated, 18.12.87 for a 
furti or period of bre years w 	f fact from 6.11.98 of 

AJ 8STAT1O1 

• 	' nup, (flp) 
KALRKTANG, AP. 
ia.&c.: I  • 	. 4. 	LIKf6r1L1, AN 

	

5. 	PASSIGHf1T, PIP. 1  
/ 	6. 	TEZU, API 

7. i.:. KHONSh, f. P. 

	

/ ........... 8 . 	ITAiIPICtR,_(P. 
\\/ 	,)OIRANG,AP 

\NEFRA, ciP. 
.1- 	 11Il&Tr 	tr. 

	

i ii 	1IURPU, 	1p-i 

. 12. 	•.RAGA, AP. 
I 

.' 	 13,' 1 	TALIHPi,tiP.  

.PILIN., tiP. 

	

15 	80LENG, PIP. 

	

16, 	CHOWKHAM,(IP. 

17. ,' 	WAKRO, IP. 

H 

*vzw)  

..• 	
.4 

4.,. 

'S 

[1 



--- ___ 	 - 

- 2 6 	-The Fiead cf Department, i.e. Director, SSR, having 
applied the approved paramecr that the places ai'e situated 
betuen 1500 & 3000 1eters above N.S.L. hereby classify the 
following stations as Catcgory I C' stations for the purpose 
ofclothing grant with effect from the dote of issue te 

/ 

LU11L1 	 - 	2450 1eters above 11SL. 

JUNG 	 - 	2449 ' 	-do- 

• 	3y' NACHO 	 - 	2625 ;i 	 -do- 

OIRhNG 	 - 	1630 " 	-do- 

• 	1 	 ( S.S. 6ORt )• 
JO1NTDEPUTY 0IRECTO1 (E4) 

4, 	

---- 	 ( 

Oated___________ 

All Conidt'a 	 Fr'r infr,a,ation and Accunta Branch 	 ctir - 
•' 	(4)GEBranch 	 1 

	

• .(5) BE Branch 	 I . 	 • 

oo 

DIV HQ SSB XT11I7AGAR 

•,: 

1 

- 

• 	
• 	/ 	• 
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CTPAL 1D14INIsTpT VR, TRIBTyNAL,(;Ty.I,1TI 13rRctj 

original Applicat)on No.245 of 1995. 

Date Of order ; This the 14th ray of June ,1996, 0 

n' blo shri 	 (A) 
1ia3e shri D.c.Wrtna.Meer (j) 

1. sri 13i.13hnU Pra Bad sikia 
Sanitary Inspector, 

AViatiOn Research Centre 4  

• /DOCmdooma. 

20 sri Dipak Nandi, 

Radio )tistri,, 

• 	 ARC, Docmdocma. 

• 
e.  APP ic ant s. 

- 

IyAdvOeate $/shri G.K.Rhattachjryy 
With 	.N.Dae. 

mrsu 

1. union of India 

répreaonted by cabinet secretary, 
Dprrtrnerit cibinet Affair., 
New Delhi, 	/ 

Directorate General of security Block 

V (mast ),R.K.Purarn 

Neb Delhi 410066, 

Director #  Aviation Research centre, 

lOCk.4F(East),R..pura, 
• 	 NewDeihi. 

Deputy Directors, 

* 
Aviation Research  centr c*, 

DOmdoOrna. 
! sflent  a. 

By Advocate shri S.Ali,, Sr. c.Q.s.c. 
Ii 

• 	 __ ORDER 
:i 

The applic,,Nnts are employees of the Aviation r 
Research Centre, Docxndoc*, 	(Ac for short)* ipplicant k 

coiitd.., 
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2. 

No.1 is a sanitary Inspector a post which is equi 

valent to neputy field off1car and is below yield 

2 is a Radio Mistri, The 
ost of Mistri f6l1s uidér the oateqory of senior 

pield AS s istanto This isalso be14J Field officer, 

The competent authority of ARC has1  classified Doom. 

!3uma as a category B station with effect from 22o2.94. 

2.& 	Annexure xv to this o..narnely N0.A.27011/ 

4/86Am (A) dated 6.12,1987 conveyed the sanction
. 

 

of the president to the grant of additional conco 

SciOns mentioned in the Arutexure thereto to the vario 

categories of the staff of ARC oept those on depu 

tatiort from the indian Air porce, 4ccording to the 

innexuro Ration jilowanco at the rate ednissible in 

thO nsp in peace areas is admiasLbie upto the rank 

of P.O. and below in caegory B 5rcas of ARC. The 

aplieant had requested the authorities concerned to 

allow them the Ration Allowance but this was delined 

by the authotiOs, rience this ori g inal Application 

under 2ection 19 of Adminstratvo 'iibunals Act 

1985 

s 8ihattacharyya learned counsel for the 

applicanta submitted that the applicants are entitled 

to te Ratiort Allowance with effect from 22.2,1994. 

This allowance was déniód to thom beouse of wrong 

intepretatiofl of the order dated 6.12.1987 by which 

• 	praont of the 	lbtiancO wac sanctioned elyiflg on 

the written statement jr.s.Ali,sroC.GmS.C..EUitted 

that the applio&LfltS have made the claim on a wrong 

motiort that 0overmnent had equated varLou no oxec.. 

utive posts with different exoautive.CadrS for all 

1 	 conce 5siofls. The fact however rea ins that the 

corttd... 

' I  



Me ,  
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OMP 

3 . 

uatiofl of posts vide order No.A11016/6/86 oi dated 

,10.1986 (AnnexurIII) is for the purpose of WUSe 

!Oflt 711owance only. Furtlt3r, the concession of PatiOfl 

Allowance has been extended to the employees of junior 

executive cadre only upto the rank of field officer on 

the analogy of the Junior ixecutive staff, of R & AW and 

the applicant* who do not fall in this category cannot 

ion &llOWanCe. Mr. o.K.thattacharyYa 
get the benefit of Rat  

5unittGd that this ground taken by the respondents is 

not tenable as in the case of intelligerlCe Bureau the 

RatOn AllowarLce was allowed to the non..axeoutive staff 

also and when the allowance was stopped to be paid 

applicatiOns were SU!±ttOd before the Central Admini 

strativa Tribunal and the payment Rat ion Allowance WO 

restored* in this 00nnectiOfl he has referred to the orders 

in the O.A. of 163of 1991 and tø,199/91 of this tenoh, 

I 	 - 

40 	We have perused the records and heard the 

COUflSOI 
of the parties in this O.A. jtter NO.Au49011/8/ 

86DO .1 (8) dated 10 0 5,1986 shows that the president is 

plea5ed to sanctiOn 8 (eight) cone 
. essions to the various 

- categorl 	of staff of ARC* on e of the concOsSi0 j 

flouse pefit 
Allowance and it has been stated that House 

Rent Allowance adzissible I 

to the Executive cadre will 

be admiasiblO to the persOflfl° 1  o. pther cadres also of 

corregiponding levels ,  consequentlY equation of 
pOtB was 

ordered by the orñer ooA11016/6/86' 
dated .1O.1986 

excutJiV5 1Y or the purposo 	8yTfleit of u S Rent 

Allowance, under this order the 
applicants was entitled to 

• 	draw 1us rent allowafleS* under 
letter No,A.2 101h/4/O6 

Al(A) 
dated 6.12.1987 idditional 	

wetG  
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4. 

granted and one of them ws Ration Allowance to the various 
categorj of the staff of ARC. The Cl a IM of the respondents 
is that since there Is no equation of pOsts in respect 

of 
Ration AllowarL this allowance cannot be grantee to the 
applioants who are flOfl..8xOCutj5 staff, we are not irnpre 
eased by such stand of the responde, Untilcin the case 

of grantjg House Pent Allowance for the purpose of granting 
Ration Allowance such equation of posts is not required by., 
the authorising letters. This position Is clear from the 
followIng S . 

 

sI. No 	Iature of 	 E,terzt of 
the conce ssion 	the conce 

Scion 

23:: 

 

(A) RatiO4 Allowance Ration allownco upto the rank 

o P.O. and below at the followinq  

Location 	 Rates 

(1) Category 73 	As admissible 
stations • 	from t ime n 

(73) floue Rent 
Allowance a 

Hotie Rent AX1OW 
ance facilitio5 
aãnicjb1e to 
the executive 
cadre will be 
acflisible to 
the personnel 

time in the 
73order Security 
Porce in peace 
areas 

Separate Or. 
ers will be 
Issued about 
corresponding 
levels". 

of other cadres 
also of corre. 
sondina levels . 	-. 

•0 	
1 	 • 	_ - - 	 - 	

s, - 
	115 

'k1 I 
coritd.. 
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The respondents cannot brinq in what is not there or what 

is not intended to be there by the letter No.A 27011/4/ 

86..Ej.1I (A) dated 6.12.1987 as indicated above. This 

letter simply clearly states that the allowance is admi 

ssible to the various categories of the staff of ARC by 
	p 

placing .a limit upto the rank of P0 and below. IN O.A. 

163/91 an 0.z. 179/9 of this Bench on the strength of the 

recommendations of the same one man Committee referred to 

jr this O.A. Ration A,tlowance was paid to the nociexe-
autLve staff of the Intelligence aureau. but the payment 

Was stopped in 1991, This Tribunal in the order dated 

17.12.1993 (to which one of us was party) after discu 	tj 

esion and relying on the order dated 27* 	of the 	41 
Central Administrative Tribunal, Chandigarh Bench,cirauit 

at Jmu in 0.. t'To. 381/JK/92 had held that Ration 	1 
Allowance was aaissible to the qpplicants in those two 

0 #AGe the fcts in those two O.s and of the present o.k. • 

insofar ar they róatO to Ration Ulownce and mouna Sent 

Allowance are almost identical. The conditions in those 

two o.is is in respect of Ration Allowance thàtbthe per I 
soanel posted in category B locations will be entitled to 

Ration Allowance at nongualifying area rate for BS. For 

house rent allowance it is stipulated tht House Rent 

AUownce would be appliôahle to all other cadres of the , 

i B tnder the seine terms applicable to the executive ca 

dres of corresponding levels. In vieW of the facts n 

tioned above we hold that Ration Allowance is edmisib1 

to the appUcants nthis O.A. The respondents are directd 

to pay Ration Allowance to the applicants at the rate 
applicabLe to them with effect from the duo datO 22.2.94. 

The arresT amount shall be paid within 31.10.1996. 

The application is allowed , no order as to costs. 

sd/.. r4ember(A) 

sd/.. Member (j) 

I 
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M THE SUPR11E COURT OF IUDIA 

CRIMINAL/CIVIL APPELLATE JURISDICTION 

248256 

PETITION 	sç' iP APPEA L cvo.I7o6o9ao 

(P3tition UndeZ Mticle 136 of the coristittition of jrdia 

for special ZaVe to Appeal from the judqemeflt and ardor 

dad 14th june, 1996 of the central Admini6trtiVe 	 'H 
pibunal. GuhGt1 iench of Gauhati in original AppliCatiO, 

NO. 245 of 1995). 

WITI4 	 1 

INTER 
	 I 

/ 

(ppliaat ian for 	after not ice). 

tjaion of India & ors. 

VsU8 

sri .iahnu prasad saiki and orso 

(POR FULL CAUSE TITLE PLEASE SEE ScHEDULE 

ATTACflED HTU). 
- 	H 

lit 

coflM; 	
HOMO 	MR.Ø JTTSTICE S.Co AGARJAL 

ioNO BLE MR. JUST 	. SAGHXR ARUTh 

ffQt'I3LE UR. JUSTICE Mo SRINIVASN 

corttd....P/ 2  

• 	

! 



2. 

For the pet itioners s Mr. V.V. Vaje. senior 7dvocate 

(H/s. Ranji Thomea and P. Parmeswaran, 
Advocates With hn). 

For the Respondent Non. 1 to 87. 

89.142. 144-170 	$ Hz. P4c-, Misra, Advocate 

For Respondent No. 	88 and 143 $ Mi. 0.5 • Srinivasa RaO, 

Advocate. 

THE PETITIOI FOR 5P1CIAL LEAVP, TO APPEAL AND THE 

APPLICATION FOR STAY above entoaed being called on 	 1: 
for bearing before this court on the16th day of March, 

1998 UPON hearing counsol for the appearing parties herein 

THIS COURT DOTH OPDR that 1;etitirn for special Xave to 

Appeal abovenentioned be and is hereby diised and 

consequently this couXta order datei 21at j&mary, 1997 

made in Interlocutory Application No, 2 aboveueritioned 

granting ex-parto atay be and Is hereby vacated; 

ND THIS COURT DOTH FURTHP ORDER that this 

order be punctually observed and carried into execution 

by all concerned. 

WITNESS the son' blo Shrl piadan piohan pwichhi, 

Ohief justice of India at the supreme Court, NOW Delhi, 
11 

dated this, the 16th day of i4rch. 1998. 

III 
(i.u. LAKHANPAL) 

DPT!tY PFXISTRAR. 

I,  

1' 
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CCNTRAL AOt 1N1i 	iv!' T1II3UNAL GUWAIJA'll !JEHCIj 
• 	ij 

Origirj APpjjcatjoii No. 89 of 1996 

1),:) te of decjj0,1. Thf 	the 1715) 	
ny of J1y 1990 

The 
iin hie Mr Ju35: 

ice U.N. J3aru51, VICeCj1r,Q 

• 	1, Shrj n a  j ell flajkh0 
rmcJ 	Avfaijo:) 

fleerc Centre, F.R.U., WUHI J1grIi 	°Jgh 
a 	h 

 
2. Shrl Atul ChamdrbruoI, L// 	

fte8en,-ch Centre, 
, NUIIIJJg 	

olagt)ai. 	 . . . 13y Advoc t 	l)I•, 	ni5 

- Voraua - 

1. 

 

Tile ulljoll 
of indj,  Cbj,01 	 represel)1d by t1j e - 

1)1?pa rtrné,it oE  New 	 Cnbj 	Affilirn ø1h1, 

• The Director Getleraj of SecLJ 
New Del hi 	 1ty •  

. The Director, AV1aL1O, 
fls9arCJ) Cr)tre, B 1 OCk;V(1 S t) 

	

0- 	 Now 
le 

')O PUtY t)iLector, 	 • 
Re300rcli Cntre, 

	

H 	
' DOomdooma 	 . 	

. Retpd , dvoc Le 	t li 	A 	CSIotu)Iiut 
 

; 

....... ........... 

0 R J) E fl 

I 

	

H 	AnUAU,.J 	(v.c.) 

Th 
have 	filed 	IbIS p 	 Prepent pJ ic j0 	

eekjg certu dIreCIJOII by this to ih resp 	La. 

2. 

III 	

At Ih. reiev,ft time the 	
were working 1h 	

1etI01 ieerch Ceflf:re, EjeI(j fleseArci, 
Unit, UunIiig5rh 	rhi 	Av 1 0 L I oil 	Ueaarch 	Centre 	is 

dep rtrnett of the Goverwj)eriL of I njj 	di rct)y under the Cabi,t 	SecrrhI 	?jJ 	
grJev 	of 	both • thø 

i! ± 

• 	••'11 
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I•  
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The opjJ 1cnt 	8inLe that ii ke them there are 
other 	Slmilnriy 	91 iuted Cn'ploy8, 	

s morIloned in 
Arinexure 1, who are aic,

P It t:it 1d to the 	enèfjt:s. 
13Y Annexure lxi letter dated 28.10.1936 the 

Deputy Socretat'y (n), 
Gover,,r,t of India, infornfed the 

Director, 	
Aviation Rpsearcil Centre that flouse Rent 

Allowanc5 as 
odmijii0 to the executive cadres will be 

admjaalbl5 to the per9ofltei. of,  other cadres also of the. 
CorreapOndl9 levels. According 

to the applicants they 

are personnels of other cad5 of corrflr3)0fljj)g level3. 
•Thoreafter, ration n I  10  2 	 W wao fllso qiven as 

Annexure IV letter dated 6.12.1937 isuecJ by the Deputy 

• Secretary, Govor,ne,ii of 1ndj, to the Director, 

Avietion Research 
Centre, New De.jhj. On the basj5 of 

Annxtj0 IV letter the (1
pplicants end other imilar1y 

PGraonr are Cntltid to ration 
flhlowOlO which 

was however, dOfljd to them. 
IJ,ie0 the present 

aPPllCatlO. 

Mr G.K. 13110ttocharyy0 	learned 

	

• 	 •r 

COU91 for the appij uta and Mr A .K. Choudhury, 
I' .  • 	

1ead'Gc3 Add!. C..S.C. Mr WoLLacInaryya submit5 that the 

	

P \ 	
case is squarely covere,J bythis Tribunal's *\,' 	

•.'_ 	/ 

st, dated 14.6.1996 passed in original 
appllCtji 

- 

No.245 of 1995 The leSrr,ed counej further submits that 

ngaini the said 
judgment the respondent:5 In that case) 

approached the Apex Court by fill rq 
Sped5! Love 

Petition No.1706/97 which wns 
cliamnissed by the Apex 

Court by order dated 1 6.3.1993 Mr A.K. Choudtmury.5j50 
confirnis the SSffle. 

$•i 

: 	
•: 

h 

.•'., 

'l 



On 	hearitig 	the learned 	eouiteel 	fo 	the 	parties 

and 	following 	the 	doci!3ion of 	this 	Tribunal 	passed 	in 

O.A.14o.245 	of 	1995, 1 	dispose 	of 	this 	app1icat1on 

with 	direction 	to 	the respondents 	to 	pay 	ration 

allowance 	with 	effect from 	22.2.1994 	and 	the 	arrears 

must 	be 	paid 	on 	early as 	possible, 	at 	any 	rate 	within 	a 
• 	

period 	of 	three months from 	the date of 	receipt 	of 	this 

• 	 order. 

The 	application is 	accordingly 	dipoaed 	of 	No 

order an to costs, - 

V.1uc•. C/v" 

T . 

4 •• 	 . €crtifled 	, 	rie (,py 

t( 
; 

' 
• 	

-• 
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top ANNEUe, 
9l4TflA1. ADl41}USTn1TjVE TflX3UUAI.4, UJWAJfAT1 ucucii. 

Original App1ict.ton 140. 103 of 1999. 

Date of Order t Thin the 6th Day of 8op&embvr,l999. * 

The iion!bio Mr Q.L.sanglyino.AdnUniotrat?ivo pjc,rnber. 

Shri U.Venugopaj and 69 othoro 

All the appLicauto are nerving in the 

	

S.3.li.,Itanogar ,  in Aiiflohai pradooh. 	. . .Applioonto. 

• By J1vocate Stri (;.N.Dan. 

-Varaua- - 
$ 

1. Union of India, 
roproconted by the Cabinet Secretary, 
Deportment of Cabinet 1¼f.Coirn, 

• 	Bikanor Houao, 
• 	 • 	Sahjiihen Road .Wew Delhi and 6 othore . . . Reapondonto. 

Sri 13.3.9umatar,d1.C.o..c 

ORDER 

All thove 70 opplicanto in this Original Application 

are amploy000 in thoSpecinl Service Bureau (SSB for ort), 

Itanagar. I.runacha1 Produob. They were permitted to putauo 

• 	 . 

 

this Orginel J43p1iation jointly u)dnr Rule 4(5)(a) of the 

•1 	 .4antz?tt3. Idminiotrativo Tribunal (prooedure) ftuleo 1901. 

tion llowanco.an rantOd.tO:.thO poraonn1o1 .tq.razik• 

yield Of ficorsond below z,oxvin; J.n the locati,oato- 

 ao 'B' and •c'. The epplicanta stated.that thy are 
• . 

	

	•. , .in the rank of Field Officero and below. By order d*tod 

0.11.1994 certain nt.et.tonn in Munnahal pradonh were c1ooi- 

• 	fled as category 1 0"nd 'C' atatlona goi the purpoe of 

verloun con000liona granted to the a'nployeoo. In thlil said 

order Itonegar wan oetogoriood oa'B' nttion and ic 

catogorloation was renewed for a further period of 	yearn 

with effect from 8.11.1998. They claim that conaaqupnt to 

the cotegorinotion 	 .on of Xtanegor ntati 	an a '13 nt a!tipn the 

• 	 coitd . .2 

•1 

• 	 ' 

- 	 4 



• 
V 

o'ployeon of the SSB nerving in Itanngar bcomo eligible 

for getting 	the rntloti allowance from 0.11.1994. however, 

accor&tng to them, for some lnexplioab] 	reasons the respon 

denta' denied the allowance to the applicants in a iitoot illegal 

and arbitrary manner. Consequently they ou)iitted repreen- 

tations praying 1!or.psyumnt of the allowance to them. But 

there was no response from the respondents. They submitted 

that in thecaae Oi employees of. the Jviation Research Centre, 

Doomclooma the Tribunal dIrected payment of Ration Allowance 

in the order dated 14.6.1996 in o.A.14o.245 of 1995, order 

dated 17.7.1998 in O.A.No.09 of 1996 and order dated 21.4.1999. 

in O.A.No.228 of 1998. The executive cadre of the SSB Itanagar 

were also granted ration allowance. They aubmittod that they 

are similarly situated with the employees of the Aviation 

fl.eaeroh Cctro and the executive cadre of SSD, Itanaçjar and 

have prayed  that the respondents may be directed t 	il1ow 

them rtton allowance With effect from 8.11.1994. 

2-. 	The reepondentá have contested the application and 

nUtted written statement. /oording to them the applicants  

arôo1ding non-executive cadre in the SSB.Arunac4i''Tsiofl ej  

anbe ration allowance is not admissible to them 	Thu ration 
14, I 

allance is admissible only to the exeoutiv? stafl of the 	/ 

'ank of Field Officer and below posted in categoryl!B 	or 	'C' 
--  

station. They also oubriitt.d that the odorn ol! th
I 
 Tribunal 

in the case of Aviation fleaearch Centre cannot be 	xtendad 

to the applicants in this O.A. who wero not applicnto in 

those Original Applications decided by the Tribunal. This Is 

1so the view taken by the respondents in their ofice 

tiemorandwn dated 19.2.1999. /nnexure-R to the written statement. 

3. 	X have heard learned counsel of both sides. Hr O.U.DeO, 

learned counsel for the applicants subnittod that according 

/ 
to the equation of posts and the orders of the Trhunal in 

ontd.. 3 

*10 
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repeot of the Avintion Iterjearcii Centre roj.ied on by the 
plicfl, the a . Pplicanto are entitled to the raUon 

ailOwanc 	Mr B.S.Daanatary, learned 	 fo 
I 
 r the 

reGPOndonta did not diepute the contentjjon of Mr L)aa. 

I have poruaed tho aPPlicatiOn as well an the Judçprent8 in 

the 3 original Appijoationa relied on by the jenrned cowinol 

for the npplicttitt,. Pnrt1OU1iIy, Judçpne,it at pnra 4 of the 
order dated 14.6.1996 

and judgrnett at para 3 of the order 
dntod 21.4.1999 in whjcl detail (110CUoni1% and reanona 
for allowing paymotit of ration allowance in those cases 
had been reaordej. I am of the view that the lppllo ante in •' 
the O.A. pr000ntI.y under colluidoratiori are sitni Lerly a.ttuated 
wj.t) the applicants in those cases and the Judcnento in tho30 

O.Ào Covered the case of the applicants in the present O.A. 

therefore, direct the respondents to pay ratiOn allowance 

to the applicants WI th effect from the date the aX lowanco became 
admissible to Itanagar on the strength of order dated 8.11.1994 
and oubeequnut ort1 ornoxtottdi,9 payment of the allowance or 
from the date of their actual posting in Itanagar. whichever 
In. later. The PLlymc,flt of the arroar amount an adminaib 
to edoh bppljcant shall be mado by the respondents within 
90 days from tits, thito 01! x000.tpt. 01! thIn orU9e 

App1iotlj 	poned of. No order an to ont, 

/t(1r; (Ads 

V k 

rtj 
J 

snçji .., 4 aj 	
4 • 	.j 	tti 	iq TrIJ 

eahail 	ncu 	. 

>•• 	
i 
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I'ate 11 dec i.m 1or1: This the 12t h dy of  January ?OO() 

The Honble M4 G.L. Sanglyine, Administrative Member 

hri lanik Spkota and 36 others 	 . .AppJ icants 

All the applicants are non-executive 
staff serving in the Office of the 
L4ivisional Organiser, S.S..B., 
hillong, Meghalaya. 

Fy Advocated Mr G.K. Bhattacharyya, 
• 	Ir G.N. Das and Mrs N. Dcvi. 

- versus - 

41. The Union of India, iepresented by the 

1 	 . 	 Cabinet Secretary, 
Department of Cabinet Affairs, 

f;NCW DelhL 	4 

The Director Genei'al of Security, 
Ulock-V (.aet) R.K. ?Urm, 
New Delhi. 
The Dlrector, S.S.B., 
Block-V (Eaat) R.K. Juram, 
Now Delhi. 

'. The DivIrsi(,fl1 Orgnisor1 S.S.B., 
Shillong, Meghalaya. 	 •...Respondents 

Advocate flrii.S.Basumatary, Addi. C.C.S.C. 

1k 

SANGLYI['IE (ADMINISTRATIVi MEMBER) 

The 37 applicants are permitted to pursue this 

	

'app1ication jointly under 	ule 4(5)(a) under Central 

H , 	
7dministrative Tribuhal (Procedure) Rules, 1987. 

All the applicants are non-executive personnel of 

Hho Special Service Bureau (.SSB for short)4 working under 

the Divisional Organiser, SSB, Shillong, Meghalaya. 

'Shi1long was.declared as a category 'B' station with effect 

Jfrom 27.4.1992 for the purpose of grant of various 

concessions as mention-ed in the annexure of the Cabinet 

I 	•• 

el,,~ 

.4 



	

I 4t,driit. (,III! 	d4td iLl. 12. J1 , H7, 	nr,(ur*2 I 	.nd it was 

e: t!rlded I ron t inc to t mc, t tie 1atct one being upto 

26.4.2001. Ration Allowance is one of the allowances 

meitioned in Aunexure 1 of the said letter No.A.27011/4/B6 

Ej\11 dated 18.12.1987. This Tribunal had issued order 

dated 14.6.1996 in 0,A.No.245 of 1995 and order dated 

17.7.1998 in 0.A.No.89 of 1996 in respect of ernployees of 

I  Aviation Research Centre. It was also decided on 8.9.1999 

ir: O.h.No.103 of 1999 in the case Ot the employees of 

Sfl, Itanagar. In all thes4,  orders ration allowance was 

allowed. Relying on these orders of the Tribunal the 

4
1 . applicants submitted representations before th&authorities 

o the reepondenta praying for paymóflt of ration.alloWaflCe. 

	

r ', 	L 

	

respondents 	however, denied the allowance to the 

licants on the ground that the orderof the Tribunal 

• , H 	,t. 	 " 	 I . 	:1 

ä 	app1icab1e only to the applicant inthose 0.A.s and 

/tt•to 	 were notpati5 	the 

;U 	L 	
i 

ir1ier O.A. Uowever, it was also intimated that the matter 

under consideration and the decision 	411 be 

• 	
communicated. The applicaflt3 did not wait for the resu1 of 

such decision, if . any. They have submitted this O.A. In 

h tt'ic applicollofl thy,sVO preyed that they be grnnt..od the 
II 

L.enefit of rtiofl allowance with efrect from the date  t ro ln  

,• sihich Shill .g was categorised has IBI Station, namelyi 

- 	27.4.1992. In support of the claim they have relied on the 

• 	 I.rder5 of the Tribu9al as mentioned above. The respondents 

.1 contested the application and nubmited 	rittefl 

tatemeflt. 
I  

. 	I have heard the learned counsel of both sides. 

1 	II 	 . 

This matter'iS aimila., with the case of thetemplOYeeS0f 

i. 1SS13, Itanagar,.flamelY Sh'i N. Venugopal and 69 others 
VS-

tUnionof India 	
othr5 (O.A.NO.103 of 199) in which 

i.. 	I 
jide 

order dated 8.9.1999 this Tribunal had directed the 

t• 	. 	 . 	 respondent 	....... 

	

4 	
4 

I 	
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respofldentS to pay ration allOWc1Ce to those applicants 

with effect from the date the allowance became applicable 

to Itanagar. In the case of the employees in Itanagar, the 

rtiofl allowaflC was admissible from 8.11.1994 when certain 

Istations in Ar nachal Pradesh were classified as category 

B and 'C' stiOfl for Lhe purpose of 'iariOO 

nn COnCO881Ofl granted to thu employees. NoW in the case 

pr3entlY undet considerationv the ration allowance became 

admiE3BiPlO 
to ,:he employees of Shillong with effect from 

!27.1992, i.e from the date ShillOfl9 was classified as 

:cat9gOtY 'B' statiOfl 
for the purpose of the various 

cocS3iOfl5 
methioned in the letter dated 18.12.1987. 

In t e light of the above the 
re5pOfldefltS are 

, 1. 

directed to 	
ay the applicants ratiOrr allowance from 

I' 2141992 onwtlrdz 

wi&hifl four1mOflth5 from the oste of 

rceipt of thi ' order 

The ppliCto is dispo8ed of. No order as to 

COtS. 

zi 	 5dJnI1l3[K (AOI) 

'.crt1fied tØ be truo Cy 

j
I 	'Tf1T nfiff 

nkm 

ct10nOfflCJt (SI)  

tn 	 rtbu• 

f,flCh. GuwM 

\ 

- 

I .  

L 



_ 

\ 4  

No, AC-3(13)/98-.99/ 
Directorate General of Security 
C'ffi.cp ol the Area Orqanior S3 

omdtli, Karronçj Distt. (West 
Arun.cha I t'radesh 

Dated the ' 	F13t99 0  

To 
The Divisional Orqaniser, 
A.P. Division, S5F3) 
I tinaqar. 

Sub : 	Proposal for grant of Ration Allowance 
to the Mm, staff posted in Borndlla Ar ea  

Si .r, 

In invttinq reference to the Cabinet 
Socretarjats sanction order No. A-270.011I 
4/86E-%II-1483, • -Jated 16-6-98 and CAT Guwahati 3ench 
order dated 14-6-96 Issued on OA No. 24-95 under 
which 167 MInisterial Staff of ARC Doom Dooma hve 
already been granted Ration Allowance with effect from 
22-4-1994 But, All the Ministerial Staff posted In 
Bomdlla area have been deprived of said facility 
although Mini.sterial staff of ARC, Doom Dooma are 
enjoying said facility wef. 22-4-94 as per above 
orders. 

2. 	 Since SSB Organisation and ARC Organisations 
are the Sister Orqanisations and both are Governed 
by the Directora'e General of Security under the 
Cabibet Secretariat, R.K.Puram, New Delhi, 

3, 	 Further, Bomdila area 'has been categorleod 
as 'B/'C' Stations in terms of Cabinet Sectt,'s 
letter No 0  A27011/4/96-EA-II dated 18-12-87 and all 
Executive staff of Bom -iila area in A.P. Division are 
also drawing Ration Allowance since long, 

4. 	 In view of above, it is therefore,requested 
kindi" to take up the above matter with higher authori 
ties expeditiously so that Ministerial Staff of Borndlla 
Area my also get the same facility of Ration Allows. 
wef, 22-41994 as ARC Doom Dooma and Executive Staff 
of S.A.PDivisIon are enjoIng please. 

Yuis faithfuiiy, 

£nclo 	 I 
AlL' A CflCANi LR : L5 13 

I3OMDiL'\ 
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I 	DiRiCT(K1E .RAL CF SECUTUTY, If ' 	OF10E CF1HE.DTRI:CTCR: SSI3 • 	
I,\T I1CK V .}{K PU11AM P  

( 	 (1 • • 	,•/ 	 'f'/ 

the, \. 
	

Fel,. 1999. 

<•' 

/ 

Subject: GRANT (P RK?ON ALL&VINCE TO ThE. !aN1smRrL STAFF 
CThD ,-.T CATEGJ.Y '3' & C' STjT1a'J5 

• 	Fleae refer tu your Wnio o. NJF(C)/9o9/6 
dated, 2.2.99 forwerdi.na application of 49 non-executive 
personnel on the suhc.ct. irentioned above. 

2. 	In Our 	hvc alroady exj)la:Lned to 	 ecreLarjat that on the basis of judqefnent 
crf Hbn' bi e Court, the C5i net Socre Lariat, have sancti ond i- a Lion all. owancu to iiui I . 	Saiki a and other 157 k 

/ IV 	flon-oxecutive cersonn] p';ied to MC, Doom-Doojiia •vide 
, their order No. A-27(j J /i/9(-E,\_j,j -1439 dated 16 .ä.90 

The C.?bI.net  5 ecrctarit, in turn 1  h2d ref'rcd the case - Integrated Fj.noncL,  Unit, who have observed that the • 	
0 	 non —executive pnrsonnel of ARC(Doorn-Dooi.-),wfio are the 

( 	 applicants of L\ N. 249/95 in CIT, 	wohatI, are only,  
drawing the ratic.n allov:nce in accordance with the judoc -nent of CAT and order issued by the Cabinet 
Socretariat vide order dat.od, 16.5.98.: The ratiQn allowance is nut admissible to the non-app1icants of the 
CA. fs such, the analogy cannot be constdered as convincing 

• 

	

	reason and unab1. to sw:.port our rDosl. H-jever, wo hav 
again taken up the matter with theCbjnet Secretariat, 

	

I • 	 whose decision is still awaited. The decision will be 
corrlTiunicàted to. you as nd when received. 

	

• 	 • 	 . 

Lora ) 
Joint O€j1uty Dxcctox (Lit) 

fhe Jtvi .1on-1 CicCnJui , 	 I 	 I  

- Pc'r i.nUorm11.,) :4_ 

1. !JiV15oni Ornni?rs: A/Sj11ofl 1j/1j!./Sn/1/nj IJivisidn. 
2 DIG IC 5 i - hnjfi-f1cn-/ a]dafli/Slonib ari/Jaipir j  

	

J('11:j 9( ,Ui y Dii Cto 	(Eit) 

t 
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tc9roF.r[! 
 

Copj Lo:- 

The Aro oran1ser3. 	flomdi1i/'1jo/ for 1nformitjon and 
11 3iry icL1 •  

The 	
- 	-do- 

The Cordt, VIATS O  Itargr 	 - 	-do- 
The Acctt OffICGrD1V.HQ,ItanaJr 	- 	-do- 

'¼ 
• 	 ' 

I 	 * 
/ f 
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7 

f 	 i; ,.,j 	/ Ii OFF'Tcr, OF1 T11 tr:rEcToR 'SSD. 	 * 
NEW

V RJ< PtAM D  
Lj1Oo6G. 

Dted the, ')yt) Nov. 1999. 

SUbjectS crane of RUtton Al1ownce to the 
a f f pote at 

li• 	': 	 . ... *. 

	
. 	 . 

r1e rofr to Your Memø No, 
claec3 20.jO99 on the uhJoct 	

0: 

rnr 	.1. ned bve. 

4-1 IQ

2, 	We ha 	a1re1y exp1j 	the pojtjon vide 
our memo f even numr dte, 27.10,gg, . Unwevpi-, it j 	aJ1t'Pjt9rc1 that th applcint1 	not t 	 one 	Ln the 	. ,,, kVjJ.O(Jn u4emc.n isu 	by 	A nuch, 	. 

/I tithey are not entiU 	to the grant o W 
• 

JU !u1veeve agn In 	
e ma t:tnr 

tlti 	0 	
1'Prn 	 ke Up th tly ot the grant ofration llOWe to the flOflCctItt,e pernonn 

' 0• (1 

• 	

- 	
•_ J) . 	

•,. 	.0 - H! . ; 

( s.s. l3ora ) 
J°1't Deputy flirector(PA) a To, 

The D1VJ3Ona1 Org1nj3 
Shillotig Div1ejo, 	

0 
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1 n the raatt -.er oi 

O,.A No47/2000 

sh. KCSingha and others - Applicants 

Versus 	 - 

Union. of Indi.a and others v Respondents 

IN ThE MTER OF 

Written statement for and behalf 

of the Respondents 1 to 5 

1, 	That with regard to the statoctnts made 

in paragraph No.3(i) of the application, this deponent 

begst to submit that the Cabinet Secretariat vide their 

order No,A-27011/4/86-E2II dtd 1812,87 have granted 

various concessions to the employees posted at category 

'B' & 'C' stations, The Head of the Deptt, has been 

authorised to declare certain statiais or assignments 

if he feels that such stations/assignments have s  become 

specifically hazardous and there is a specific iricreas 

of threat to the personnel and/or prernises they can 

determine on merit the criteria of hardship to the 

period for which such locations may be citegorised as 

belonging to category 'B' & ' C' stations after recording 

the reason in writing Director, SSB being the head of 

the Deptt* has declared Bomdila and other places East 

and west Kameng District of Arunachal Pradesh Division 

as category '' & 'C' stations for the various concesaiorAs 

Contct p/2 



4. 	
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wef 18.12.87 vide Cabinet Sectto order No,A27011/ 

4/86/EA-I1 and SSB Dte, order No.9/B/A2/86(1) 

AP/3433 dtd 8/11/94 wef 08.1194, The Cabinet Sectt. 

while sanctioning various concessions to SSB personnel 

have mentioned that the ration allowance to the exe cutiv e.  

staff of the rank of Field Officer and below on posting, 

to category B&C 4  stations would be a(Amissible on 

BSF pattern. There is no mention that the same conce-

ssiôns would be applicable to the nonexecutive perso-

nnel of SSB. Therefore, the applicants are not entitled 

to claim the concessions 

	

2; 	That with regard to the averments made 

in paragraph No.3(2) and 3(3) of the petitjontthis 

deponents has no conunents to submit, 

That with regard to the statements made 

in paragraph 3(4) of the O.A this deponent beg to 

submit that It is a matter of record, hence this depo-

nent has no comments to submit on this issue, 

	

4. 	That with regard to the averments made 

in paragraph No.3(5) of the O.A. this deponent submits 

that the equation of posts has been made as listed as 

Arinexure-Il of the O.A of the Cabinet sectt.order No. 

A-11016/6/86-DD-1 dtd 28;10,86 in various 6adres of 

the corresponding level in the A,R.0 to that of 

xecutive adres exclusively for the purpose of payment 

of H.R,A as admissible to the executive cadre. TherEre 

it is clear that the equation of posts between non- 

contd P/3 
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executive and executive cadre is meant for the 

purpose of II.. RA only 

That with regard to the averments 

rrade by the applicants vide paragraph 3(6) of the 

OA this deponent begs to submit tit the Director 

SB being Head of the Deptthas declared certain 

stations of East and West Kemeng District of Arunachal 

Pradesh as Category 	& 'C' Stations for the grant 

of various concessions sanctioned by Cabinet Sectt 

order dtd 1812.87 The cabinet Sectt order dtd 

1812.87 clearly stipulates that Raticn allowance 

as admIssible to the executive cadre up to the rank 

of Field Officer and below Thus rn executive personnea 

working at different stations of East and West Kameng 

istricts of Arunachal Pradesh are not entIt1d to 

Ration Allowance 

6. 	That with regard to the statements made 

by the applicants in paragraph 3 (7) of the 0 4A this 

deponent submits that as already stated in para-S 

above that cabInet Sectt 1  order ctd 81287 clearly 

stipulates that Ration Allowance will be acwuissible 

to the Executive Cadre of theirank  of Field 0fjcer and 

beio The equation of post is meant for the purpose 

of 1-IRA and not for the purpose of ration allowance 

ad mentioned by the applicants. Therefore the allega 

tion raised by the applicants is vehemer italt denied 

côntd .P/4 
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That with regard to the statements made 

in paragraph 3(8) of the 0-A this deponent begs to submit 

that it is correct that nonexecutjvepersonnel of ARC 

working in Doorndooma are getting ration allanc on the 

basis of the Central Administrative Trihunaj Guwahatj 

Bench judgment dtd 14.6,96, 4  Therefore, it is not possible 

to extend it to SSB personnel, as they are riot the 

applicants of the 0.A No.245/95, 

That with regard to the statements made 

in paraaph rTo,3(9) & 3(10), 3(11) & 3(12) of the O,A 

this deponent has no comments as the same are matters of 

recorci 

That with regard to the statements made in 

paragraph No83(13) & 3(14) of the 0,A by the applicants 

this deponent begs to submit before the Hn ble CAT that 

on the basis of the CAT, Guwahati Bench judgment the 

matter was taken bp by the ss Dte with the Cab,ectt to 
• 	extend the benefit to the nonexeautjve personnel posted 

at category I B I  and 'c 1  Station$. However on the basis 

of extant orders the Cab Sectt did not agree with the 
• 	proposa1 

10 	That with regard to the statements made 

in paragraph 3(15) of the O,A, this deponent begs to submit 

that it is correct that the judgment of the Hon'ble CAT, 

Guwahati is only applicable to the applicants and not to 

others, in the absence of any rule of the Government it 

is not possible to extond the benefit of ration, allowance 

to the non -executive personnel of & working in category 

'B and 'c stations; 

COntd,p/5 
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Grounds fat Relief WI tha ijpr avis! ons 

11. 	That with regard to the statements 

made in paragraph No 5(1 of the 0 A this deponent 

begs to submit that in absence of clear orders of the 

Govt of India the ration allowance cannot be maue 

acirnisslble to the non-executive iDeronne1 of SSB posted 

1. at Category IBI and 'C', stations. 

12 	That with regard to the statements 

made in paragraph (ii) of the U.A. this deponent 

begs to submit that the judgmnt of the Hon'hle CAT, 

Guwahati is not applicable to the other personnel. 

posted at category IBI and 1 0 stations. The benefit 

of ration allowance could not be extendeci to them in 

the 'absence of Govt.order on the subject, 

t3. 	That with regard to the avermentb made 

Vide: pa ra 5(111) of the 0,2-. reply submitted vide 

parall & 12 above is re1teated here for the sake of 

brevity.  

14 	That with regard to the avarhlents made in 

para 5(iv) of the 0,A this deoorient has no cohiments. 

That with regard to the averrnts made in 

para 5(v) of the 0A it is reiterated that in absence 

of Goyt orders, it is not possible to grait ration 

allowance to the non-executive personnel of SSB working 

in category 'B' and C statIons. 

.16. 	That with regard to the avermonts made 	
01- 

in paragraph 5(f) of the O.A it is submitted that the 

matter has again been taken up with cab. Sectt to 

contd,P/ 6  



reconsIder $B Dtes proposal for extending the benefit 

of ration allowance to the non executive personnel working 

in category 	and 'C' stations6 However Cabinet Sectt 

are unable to support the proposal for extension of 

benefit of ration allowance to non-executive staff of SSB 

posted in tB 1  and 'c' stations extending such benefits 

is not covered under any rule of the Government. 

Details of Remedies exhausted 

1719 	That with regard to the stataments made in 

paragraph No 6 of the 0 J this cieporient has no cou'ments 

as the same are mattorof record. 

l8 	That with regard to the avernments made 

in paragraph No.8 of the O.A this deponent reiterates that 

it is not possible to issue orders for drawal of ration 

allowance in respect of non exectLtive staff in the absence 

of specific orders after declaring places of East and West 

(amerg District as category 'B' and tc stations as p 

the order mentiortec ibid. 

- 	 Verification 

I, santosh Kurnar Chakrabarti, .Dy.Irispector 

General, Special service Bureau, Arunachal'Pradesh Division, 

Itanagar do hereby verify that the statements made in 

paraqraph No,1,2.4,56,7,91O,li,12,l3,l4,l3,l6 & 18 of the 

•iritten statement are true to my know1ede, those ma de in 

paragraphso.3,8 & 17 being mr of record are ttue to 

my information Qerived therefrom and those made in the - 

-rest are hub1e submission to the on*ble  Tribunal. 

And I siqn this verification on this 	day 

of JUM 2000, 

WU ~i z ~i~ 1'.,  1 
Dy. Tnspec(or General 

SSB, 'A. P. Di viio 
Itanag4r 


